
MINUTES OF MEETlNG No.11′ 19 0F NORMS COMMl丁 TEEⅢl(DES‐ ISEC丁 10N〕 HELD ON 06.12.2018

Meeting No. 1 1/19 of the Norms Committee (NC-l) for the licensing year 2018-2019 was held on

6.12.2018 under the Chairmanship of Sh. R.P. Goyal, Additional Director General of Foreign Trade to
consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of the applicable
Foreign Trade Policy and the Handbook of Procedures. The following Members of the Committee were
present in the meeting: -

SI No Name of the representatives & their Designation Department

1 Sh百 KK丁iwan,lndustHal Adviser DHI Udyog Bhawan

2 Shri K S Sodhi,Asst Director MSME, Nirman Bhawan

3 Shri V.C. Agarwal, consultant (Tech-lll) DGFT, Udyog Bhawan

4 Shri Shaish Kumar, consultant ( Tech-l) DGFT, Udyog Bhawan

5 Sh. Moin Afaque, Asst. DGFT DGFT, Udyog Bhawan

Note:
1. ln certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of
such document has been placed at the end of the Minutes, in running serial orders. The scanned copies
uploaded are to be accepted. The U.O NO/O.M No of the scanned copy is reflected in the minutes.

2. Wherever the committee has fixed norms, the RAs should allow inputs as per wastage norms approved
or as applied whichever is less.

3. All applications/representations/reply to the Deficiency letters etc. may be sent to NC-l at e-mail
address- nc1.dqft@nic.in . All firms are also requested to mail/send their present valid email addresses
so that correspondences can be made through email/ by post.

Minutes of meeting No. 09/19 dl. 17.1o.20'18 & 26.10.20'18 and No. '10/1g dt 16.11.201g were circutated
to all the members of the Committee and no comments thereon were received. Hence, all these minutes
are considered as approved.

Tho l

MEETING NUMBER

Case No.:50ノ 23ノ80…
ALC2ノ2016

11/80‐ALC2ノ 2018 MEET:NG DATE:06122018

Party Name:BHARAtt     Meet Noノ Date:11ノ80-   IDeferred
HEAVY ELECttRICALS    ALC2/2018
LIMI丁ED              o6.122018          1

HQ File             RLA File ,Lic No/Datei071 0088538
:01/80/050/00553/AM17ノ     :07/24/040/00084/ノ Mヽ13/    130.05.2012            ‐Datei06 12 2018
Decision:The cOmmntee noted thatinformalon fLrnished by the lrm was sentto MEITY on 6 9 2018
and renlinder senttO MEITY on16 10 2018 丁he Committee decided to issue a D O for expedite their

嘲。



comments Case is deferred

Case No.:1′ 7ノ80‐ALC2/2017  Party Namei ALS丁 OM INDIA
LIMI丁EDl

Meet No/Date:11/80‐    IDeferred
ALC2/2018
06122018

Lic No/Date:0310751868  Datei
01 102013

Decision: The Committee considered the case as per agenda and noted that the firm furnished

information as asked vide their letter dt. 19.1 1 .18. The same was fonryarded to DHl. Case is deferred.

HQ File

:01/80′050′00111/AM18/

Case No.:47′ 11ノ 80中

ALC2′2018

RLA File

:03/81/040/00208/AM14/

Party Namel Y¨ TEC INDIA  Meet No/Date:11ノ 80¨    Deferred
PN/T.LTD,            ALC2′ 2018

06122018

HQ F‖e                  RLA F‖ e                 Lic No/Date:0510387299 Datei
:01ノ80ノ 050/00238/AM19/     :05/28′040′00029/AM15/     23052014

Decision The Committee considered the case as perthe agenda and decided that a complete set of

application be fonⅣarded to MSME Case is deferred.

Case No.:78ノ 6ノ83‐ALCl′2015 Party Name:
PVtt LTD

ECOCAT INDIA Meet No/Date:11′ 80¨    Deferred

Decision: The Committee considered the case as per agenda and it was decided to ask the firm to

furnish the information on following points as required by the representative of MSME --

1. Detail technical drawings ilitn dir"nsion of each export product, Catalogue, if any, may also

be furnished.
2. Weight of each ExPort Product.
3. Weilfrt of each oiine imported and indigenous input, separately for each product' for the

purpose of material balancing. Net weigit (Gross weight minus wastage)for each imported

and indigenous input in the export prodi.rct may be indicated. Net weight along with details of

other importeclnput to be used in ihe resultani product and sought to be imported/procured

from sources other than the license, if any, may also be indicated.

4. Starting from the specification of the export product, basic calculation as to how of raw

material proposed ior import has been arrived at, including the net weight of components to

be manufactured out of these imported materials, wastages claimed at each stage of

manufacturing *ith 
"".plete 

jusiification and supported by documentary evidence/drawings

etc.

Case is deferred.

HQ File

:01/83ノ050′00408/AM16/

HQ File
:01ノ80ノ 050′ 00286ノ AM16ノ

RLA File
:05/23′040ノ 00078′AM16/

ALC2/2018
06.122018

Lic No/Date:0510394421  Datei
03.062015

Case No.:1′ 16′ 80ⅡALC2′2015 Party Name:GARDNER
AEROSPACE PRANI丁A
PRIVATE LIMITED,

RLA F‖ e

:07/24ノ040′ 00176′AM16′

Meet No/Date:1 1/80- Deferred

ALC2|201B
06.12.2018

Lic.No/Date:0710108718 Date:

1 1 .09.2015

Decision: The Committee considered the case as per the agenda. The complete set of application

forwarded to MSME. MSME has conducted a study and has approved wastage vide report dated

22.07.2015. However, the firm has not specified the details of the aircraft parts in application. The



Committee has decided to call for the specific export details for considering the application further.

case No.:7912180-ALc212016 parlyName:DyNAMAT|c Meet No/Date:11lg0-
TECHNOLOGIESLIMITED, ALC2I2O18

06.12.2018

Approved

Deferred

HQ File

:01/80/050/00082/AM17/

HQ File

i01/80/050/00083ノAヽ117/

Case No.:14ノ 25ノ 80中
ALC2ノ2016

HQ File

:01/80/050ノ 00574/AM17/

HQ File

:01/80/050/00033/AM18/

1o ue rit"
: 01 /80/050/0OO84l AM17 I

RLA File

i07/24/040/00197/AM16/

RLA File

i07/24/040/00199/AM16/

Party Name:MAttRIX
MEDI丁 EC PVT.LTD

RLA File

i08/24/040/00229ノAM16/

」EWELLERY PRIVAttE
LIMI丁ED

RLA File
:07/24/040/00227/AM16/

RLA File
:07/24/040/00252/AM16/

Lic No/Datei0710108868  Datei
12102015

Lic.No/Date:0710108867  Date:
12102015

Meet No/Dateil 1/80-    Deferred

ALC2/2018
06122018

Lic No/Date:0810136256  Datei
12102015

Meet No/Date:11/80¨    IApproved
ALC2/2018
06122018

Lic No/Date:0710108943  Datei
26102015            1

Meet No/Date:11/80-    Deferred
ALC2/2018
06122018            ‐

Lic No/Date:0710109012 1 Date:
05112015

Decision: The Committee considered the case as per the agenda. The written comments received
from MSME are attached in annexure. The Committee decided to approve the case based on the
written comments received.

Concerned RA is requested to take appropriate action as per the written comments enclosed.

case No.:8012180-ALc212016 partyName: DYNAMAT|c Meet No/Date:11l80-
TECHNOLOGIES LIMITED, ALC2I2O18

06.12.2018

Decision: The Committee considered the case as per the agenda. The complete set of application
forwarded to MSME on 01.08.2018. No reply received from trlSfr4e. Case is deferred.

Decision: The Committee considered the case as per the agenda. Party submitted reply to the
queries raised by MSME. The said reply was sent to MSME. case is deferred.

Case No.:3313180-ALC2I2O17 pany Name:S AND W

Decision: The committee considered the case as per agenda and as per recommendation of
representative of MSME decided to ratify above AA on repeat basis as per AA No. 071010847g dl.
08.07.2015.

1 Per unit weight of the export product should be mentioned as 140 gms.
2. lmport may be allowed 194 Kg for 25 Numbers.

RA concerned may take further necessary action as per the decision of NC.

ICase No.:81′ 2ノ80‐ALC2ノ2016 Party Name:DYNAMATIC
TttCHNOLOGIES LIMI丁 ED,

Decision: The Committee considered the case as per the agenda. The complete set of application

⌒
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fOAⅣarded tO MSME on 24 07 2616 No reply received f「
om MSMEI丁 he case iS deferred.

RLR iite Lic'No/Date:3410041684 Date:
HQ File
:01/80/050/00005/AM17/.,341241040100208/AM16/19,11'2015
O"cision, fn" Cor,,itt"e considered the case as per agenda and noted that the case was earlier

referred to Dlpp on rs.io.zorS and MSME on zs.ba.zo16, however, no comments received' The

case was referred to consultant ( Tech-3)l"J in" committee decided to ask the firm to furnish the

information as pe-lq*i"r""t oi Consuliant (Tech-3)on following points-

l.Detailtechnicalnoteonmanufacturingprocessincludingtherelevan,t|toyln3et
t j 2. Detait techni"ri Jiu*ing, witn Oimension of each export-product' Catalogue' if any' may also

3. ffi"1[n':?""X"h of the imported.and indigenous input, separaterv for.each gro!uct, for the

purpose ot'raieriaf balancing' ftfet-wergfirt tGross'weighi minus-wastage) for each imported

and indigenous input in tne export'piool"t'rrv be ind-icated. Net weight along with details of

other imported input to be used inine iesuttani product and sought to be imported/procured

fromsourcesotherthanthelicense,ifany,mayalsobeindicated'
4. Starting from the specification 

"t 
ini Lrp,j;t product, basic calculation as to how of raw

material proposed for import nr= L"un arrived at, including the net weight of components to

be manufactured out of these importeo materials, wastag6s claimed at each stage of

manufacturing with comptete lustification and supported"by documentary evidence/drawings

etc
Case is deferred.

ёase No.:2′ 2ノ 80‐ALC2′2016 Pら rty Name:OP丁 IMA VVIRES
PVtt LTD

lcase No.:62ノ 11′ 80‐

ALC2′2018

13 HQ File
101/80/050ノ 00253′ メヽM19/

MeetNo/Date:11/80- Deferred

ALC212018
06.12.2018

case No.172′ 2′ 80…ALC2′2016 Party NamelNIKH丁
ISH

ENttERPRISES

端 記鬼5∽∞75/AM47]λ D&創剛 4壌

蜘 ボ 繕 li織 儒 癬
赫 0

1熙癬臓雙部:il]|

[譜龍獣|ぼ「尋千
「酬

RLA File Lic'No/Date:0910063144 Date:

:O9l24lO40tOo522lAM16t 18'01'2016

Decision: The Committee considered the case as per the agenda

be forwarded to MSME. The case is deferred'

The comPlete set of aPPlication to

Meet Noノ Date11 1ノ 80‐   IDeferred

ALC2/2018
06122018

MeetNo/Date:11/80- Deferred

ALC212018
06.12.2018

MeetNo/Date:'l'1l80- APProved

ALC2|2018
06.12.2018

RLA lile              Lic No′ Datei0810137120 1

:08/24/040′ 00340/メ Mヽ16/    03 02 2016            Date:06122018

lcase No.:23′ 14′ 80…

ALC2′2016

14 HO F‖
e

101′ 80/050/00373/ノ Mヽ17/

Party Name:VEE KAY
VIKRAM&CO LLP

Decision: The committee consldered the case as per agenda and noted that the case was earlier

⌒



referred to MSME on 04 10 2016 with a reminder on 26 07 2018 However no reply has been received

from MSME tthe case was reviewed&based on the comments of Consultant(Tech-1)the fOllowing
norms are approved
l  lrnportltem no l is a‖ owed as app‖ed Firm should accountfor a minimum of 3548 kgs ofthe
given importitem in the export product

2  1mpOrtltem no 2 is a‖owed for 328 2 Kgs

RA concerned may take further necessary action as perthe decision of NC

Case No.:68ノ 2ノ80‐ALC2ノ2016 Party Name:MINDA SiLCA  Meet No/Date:11/80-   :Deferred
ENGINEERING PRlVAttE   IALC2/2018         1

HQ File

15:01/80/0,0/00071/AM17/

HQ File

17 :01/80/050/00190/AM17/

18 1HQ File

:01/80/050/00035/AM18/

Case No.:67ノ 2′ 80ⅢALC2ノ 2016 Party Namei
PVtt LttD

HQ File

:01ノ80/050/00070/AM17/

LIMI丁ED

RLA File

:05/24/040/00541/AM16/

RLA File
:05/23ノ 040/00480/AM16/

RLA File
:07/24/040/00404/AM16/

Decision: The committee considered the case as per agenda and noted that deficiency letter was
issued to the firm on 12.10.2018. The Committee decided to send final reminder to furnish the
requisite information within 15 days failing which case will be rejected.

Case is deferred.

0612.2018

Lic No/Date:0510397530  Datei
08022016            1

ECOCAT INDIA Meet No/Date:11/80‐    Deferred
ALC2/2018
06122018

Lic No/Datei0510397548  Date:

Deferred

RLA File

:05/23/040′ 00472/AM16/     09022016
16 Decision: The committee considered the case as per agenda and noted that deficiency letter has

been issued to the firm on 1 'l .'10.2018, however, no information received so far. Committee decided to
send final reminder to furnish the requisite information within 15 days failing which case will be
rejected.

Case is deferred.

Case No.:31ノ 6ノ80ⅢALC2ノ2016 Party Name:GOLD MOHUR  Meet No/Date:11/80¨
PROFILttS LTD          ALC2/2018

06122018

Decision: The Committee considered the case as per agenda and noted that deficiency letter was
sent to the firm on 29.11 .2018.The Committee decided to wait for the reply from firm. Case is
deferred.

Case No.:35ノ 3ノ80口ALC2′2017 1Party Name:SAND W
」EWELLERY PRIVATE
LIMI丁ED

Lic No/Date:0510397636 :Date:
18022016            1

Meet No/Date:11/80¨     IApproved
ALC2/2018         ‐
06122018            1

Lic No/Date:0710109515 1 Date:
11032016

Decision: The committee considered the case as per agenda and as per recommendation of
representative of MSME decided to ratify above AA on repeat basis as per AA No. 0710108479d1.



08.07.2015.
l.Perunitweightoftheexportproductshouldbementionedasl40gms.
2. lmport ,ry "b" 

allowed for 155'2Kg for 20 Numbers' , .^:^^ ^r Nr.
RA ;";;;;J;"i iur." trrt", n""".rury"rction as per the decision of Nc.

Case No.:1/6/80' Party Name:DECON INDIA Meet No/Date:11/80- Rejected

ALC2/2016 PLA.STICS PVT. LTD., ALC2/201806'12.2018

HQFileRLAFileLic.No/Date:3,110066049Date:06.,12.2018
:01/80/050/00160iAM17/:31/83/040/00187/AM16/14.03.2016

1g Decision: The committee considered the case as peragenda and noted that as perthe deficiency

raised by DIPP letter sent to the firm vide email aaiea z+'oq'2018 and final reminder on 1 1 10'2018'

however, no inrormatlon has been receivel .o t,l.. The Committee decided to reject the case'

RAconcernedmaytakefurthernecessaryactionasperthedecisionofNC.

Case No.:96/2/80- Party Name:DILIGENT SCM Meet No/Date:11/80- Approved

ALC2I2O16 SOLUTIONS PRIVATE ALC2I2O18

LlMlrED 0612'2018

HQ File RLA File Lic'No/Date:0910063497

-- :01/80/050/00099/AM17/ :o9l24lO4OlO0749/AM16/ 05'04 2016 Date:06'12'2018

,, 
;":;;,';;;;;;ittee considered the case as per agenda and as per recommendation of

representativ" of rrrrsrrlE decided to ratity 1ne norms allowing for 2.5o/o wastage for both the import

itemswhichistobeaccountedforintheexportproduct.
l

RAconcernedmaytakefurthernecessaryactionasperthedecisionofNC.

.Case No.:5 17l8o.ALc2t2o17 Party Name: BIRLA Meet No/Date:11/80- Deferred

FUdUKAWA FIBRE OPTICS ALC2I2O18

盪鳳琲 鰤    通D``iζ i6A:丁he COmmntee considered the cas(

■ece市ed from RA and lrm and reminder was s

‐  decided to aSk RA and irm tO furnish the hard copy Ofthe applicalon Case iS d?fel「 ?d

Case No.134′ 3′ 80ⅢALC2′2017 Party Namei S AND W
」EWELLERY PRIVAttE
LIMI丁 ED

RLA FileHQ File RLA File Lic'No/Date:0710110'101 Date:

,oile0/0s0100034/AM18/ :o7t24to40too132tAu17t 15.07 .2016

22 Decision: The committee considered the case as per agenda and as per recommendation of

representative of MSME decided to ratify above AA on rlpeat basis as per AA No' 0710108479d1

08.07.2015.
1'Perunitweightoftheexportproductshouldbementionedasl40gms.
2. lmport ray be allowed for 155'2Kg for 20 Numbers'

RAconcernedmaytakefurthernecessaryactionasperthedecisionofNC.

PRIVATE LIMITED, 06122018

MeetNo/Date:1'1l80- APProved

ALC2I2018
06.12.2018
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case No.:28119/80- Party Name:ASHoKA Meet No/Date:11/80- Approved
ALC2I2O17 MANUFACTURING LTD, ALC2I2O18

06.12.2018

HQ File RLA File Lic.No/Date:0210206863 Date:
:01/80/050/00309/AM18/ :O2l24lO40l00077lAM17l 28.07.2016

Decision: Party appeared for PH and explained the case in detail. The committee considered the
23 case as per the agenda and as per written comments of representative of MSME and based on the

same the committee approved the following norms:
1. Per unit export weight of Sl. No. 1 may be specified as 107 Gram.Sl. No. 1 of import may be

allowed for '13834 Kgs.
2. Sl. No. 2 of export item list & Sl. No. 2 & 3 of import item list are to be deleted as requested by

firm.

RA concerned may take further necessary action as per the decision of NC.

Case No.:19/19/80- Party Name:L & T-MHPS Meet No/Date:1'1l80- Deferred
ALC2I2O16 TURBINE GENERATORS ALC2I2O18

PRIVATE LIMITED 06.12.2018

,, HQ File RLA File Lic.No/Date:0310807493 Date:
- ' :01/80/05Ol00414lAM17l :03/95/040/0O292lAM17l 3'1.08.2016

Decision: The Committee considered the case as per the agenda. The reply received from the firm
was fonrvarded to DHI on 12.10.201 8. Response on the same has not been received from DHl.
Therefore the case is deferred.

Case No.:52111180- Party Name:PAHARPUR Meet No/Date:11l80- Deferred
ALC2I2O18 COOLING TOWERS LIMITED ALC2I2O1B

06.12.2018

25 HQ File RLA File Lic.No/Date:0210206953 Date:
:0'l/80/050/00243lAM19l :O2l24lO4OlO0095lAM17/ 02.09.2016

Decision: The Committee considered the case as per the agenda. The complete set of application to
be forwarded to DIPP. The case is deferred.

Case No.:21119/80- Party Name:STERLITE Meet No/Date.'11l80- Deferred
ALC2I2O'17 POWER TRANSMISSION ALC2I2O18

L|MITED 06.12.2018

^^ HQ File RLA File Lic.No/Date:03'10807952 Datezo:01/80i050/00302/AM'18/ :03/95/040/00477lAM17l 21.09.2016

Decision: The committee considered the case as per agenda and noted that the firm's reply sent to
MEIT on 22.06.2018. However, no comments received. The Committee decided to send reminder l.D.
note to MEIT. Case is deferred.

Gase No.:8/23t80- Party Name:DILIGENT SCM Meet No/Date.1'll80- ,Approved

ALC2I2O16 SOLUTIONS PRIVATE ALC2I2O18

1_7 L|M|TED 06j2.2018
'' HQ File RLA File Lic.No/Date:09'10064213

:01/80/050/005111AM171 :09l24l04OlO0343lAM17l 30.09.2016 Date:06.'12.2018

Decision: The committee considered the case as per agenda and as per recommendation of



representative of MSME decided to ratify th" norr. allowing for 2 Soh wastage for both the import

items which is to be accounted for in the export product'

RA concerned may take further necessary action as per the decision of NC'

早稲習3と鮎腑sl躙ち遅g階
。‖おい
 ,p「
°Ved

PRlVAttE LIMITED      .0612.2018         ‐

HQ File RLA File Lic'No/Date:0310808650

,r ,oiliriios0/00485/AM'17/ ,,oilsslo+oloo528tAM17t . 
21'10'2016 Date:06'12 2018

Decision: The Committee considered the case as per the agenda and decided to ratify the norms as

perDHlwrittenrecommendationvideF.No'31121201]]TSW(B)dated18,05.2018.Thesameis
enclosed in the annexure attached'

RAconcernedmaytakefurthernecessaryactionasperthedecisionofNC.

Meet No/Date:11/80‐    Approved
ALC2/2018
06122018           1

Case No.:25′ 21′ 80‐

ALC2′2016

case No.:28′ 25ノ 80…

ALC2′2016

‐
Case No.171′ 19′ 80¨

ALC2ノ2017

.HQ File

l:01′80/050/00352/AM18/

HQ File

31 :01/80/050ノ 00007ノ AM19′

IParty Name:DILIGEN丁
lscM SOLU丁10NS
IPRIVAttE LIMITED

"肥ΨΨⅧ I“ 潔脚涸 半』轟 選 ,急凛
rF酔慧紳

|1朧l‖:‖羊:」∬:距詰:T懲精縄ゝ鵠Todud            ‐
‐
  IRA concerned may take futther necessary aclon as perthe decisiOn of NC                  I

Meet No/Date11 1′ 80-   IDeferred

ALC2/2018

PRlVATE LIMITED        06 12 2018          1

RLA lile                Lic Noノ Datei051 0400867 ‐Datei

:05/23ノ040ノ 00442/AM17′      ‐20122016            .

30 Decision: The committee considered the case as per agenda and noted that deficiency letter was

'issued to the firm on 13.09.20'18, however, no information received so far' The committee decided to

send final reminder to furnish the requisite information within 15 days failing which case will be

rrejected.

Case is deferred.

Party Name:」 BM
KANttMI丁 SU PULLEYS

RLA File

:05ノ24ノ 040′ 00469/ノ Mヽ17ノ

M861ヽ0/Date:11′ 80‐   IDeferred

ALC2′ 2018
06122018

Lic No/Datei051 0400930 
‐Date:

126122016

case N6.:7′ 3ノ :0…ALC2ノ2018 Party Name:MVS
ENGINEERING LttD

Decision: The committee considered the case as per agenda and noted that the firm's reply sent to

MSMEon2T.OS,20|S.TheCommitteedecidedtowaitforcommentsofMSME.

Case is deferred.
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Party Namei CORNING   IMeet No/Date:11/80‐   IApproved
丁ECHNOLOGIES INDIA  IALC2/2018        1
PVT LttD               06 12 2018

HQ File RLA File Lic.No/Date:0510401088

^^:01/80/05OlO0528lAM17l :O51231040100436lAM17l 04.01.2017 Date:06.12.2018
5Z

Decision: The committee considered the case as per agenda and it is decided to ratify the norms as
per the written comments furnished by MeitY vide their UO No.17l(18)12017-IPHW dated 13.11.2018.
(Copy of the letter attached in the annexure enclosed)

RA concerned may take further necessary action as per the decision of NC.

Case No.:25′ 23′ 80‐

ALC2ノ2016

Party Namei Mi丁A INDIA    Meet No/Dateil 1/80‐    Deferred
PRIVATE LIMl丁 ED        ALC2/2018          ‐

.06122018

Lic

No/Datei051 04011 81

06012017

Date:

Decision : The Committee considered the case as per agenda and it was decided to ask the firm to
furnish the information as per representative of MSME on following points-

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may also
be furnished.

2. Weight of each Export Product.JJ 3. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage)for each imported

and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

4. Starting from the specification of the export product, basic calculation as to how of raw

material proposed for import has been arrived at, including the net weight of components to
, be manufactured out of these imported materials, wastages claimed at each stage of

manufacturing with complete justification and supported by documentary evidence/drawings
etc.

Case is deferred.

Case No.:19′ 3ノ80…ALC2′2018 Party Namel MVM
PVtt LTD,

SOLAR   Meet No/Dateil 1/80¨    Deferred

Case No.:26′ 23ノ 80…

ALC2′2016

HQ File

:01/80ノ050ノ 00529′AM17/

HQ File

i01ノ 80/050/00019/ノ Mヽ19ノ

RLA File

:05/24ノ040/00489/AM17/

RLA File

:07′24/040/00349′ AM17/

ALC2/2018
06122018

Lic

No/Date:0710111072
03022017

Date:

34 Decision : The committee considered the case as per agenda and it was decided to ask the firm to

furnish the information as per representative of MSME on following points-

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may also

be furnished.
2. Weight of each Export Product.
3. Weight of each of the imported and indigenous input, separately for each product, for the

purfose of material balancing. Net weight (Gross weight minus wastage)for each imported



^

and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

4. Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to
be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary evidence/drawings
etc.

Case is deferred.

Case No.:2213180-ALC2|2O17 Pany Name: PLANSEE INDIA Meet No/Date:11/80- Deferred

35,Decision: The committee considered the case as perthe agenda and noted that party had appeared
for PH and explained in detail in Norms Committee Meeting No. 7/80-ALC212018 dated 25.07.2018.
Committee had called for certain clarifications in the PH which have not been provided till date. lt was
decided to send a deficiency letter to the firm as decided in Meeting No. 7/80-ALC2I2O18 daled
25.7.2018.

,Case is deferred.

HQ Fi!e

:01/80/050ノ 00022/AM18ノ

HQ File

i01/80/050/00023/AM18/

HQ File
i01′80/050/00024/AM18/

HIGH PERFORMANC巨
MATERIALS PVtt LttD

RLA File

i07′24/040/00297/AM17/

RLA File
:07ノ24/040/00296/AM17/

ALC2/2018
06122018

Lic No/Date:0710111097 Datel
07022017

RLA File                 Lic No/Date:0710111085 Date:
107′24/040/00285/AM17ノ      07022017

DeferredCase No.:23ノ 3′80…ALC2ノ2017 Party Namei PLANSEE INDIA Meet No/Dateil 1/80-
HIGH PttRFORMANCE    ALC2/2018
MAttER:ALS PVtt LttD      06 12 2018

36 1Decision:The conlmittee considered the case as perthe agenda and noted that party had appeared
for PH and explained in detailin Norms Committee Meeting No.7/80¨ ALC2ノ 2018 dated 25 07.2018

1Committee had ca‖ ed for certain clarifications in the PH which have not been provided til:date lt was
ldecided to send a deficiency letterto the firm as decided in Meeting No.7/80-ALC2ノ 2018 dated
125.7.2018

1Case is deferred

Case No.:24ノ 3ノ80‐ALC2ノ2017 Party Name:PLANSEE INDIA Meet No/Date:11ノ 80-    Deferred
l                   lHIGH PERFORMANCE    IALC2/2018         ‐

|                     IMATERIALS PVT LTD      06 12 2018

Lic No/Date:0710111094  Date:
07022017

37 Decision: The committee considered the case as per the agenda and noted that party had appeared
for PH and explained in detail in Norms Committee Meeting No. 7/80-ALC212O18 dated 25.07.2018.
Committee had called for certain clarifications in the PH which have not been provided till date. lt was
decided to send a deficiency letter to the firm as decided in Meeting No. 7/80-ALC212018 daled
25.7.2018.

Case is deferred.
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Case No.:25ノ 3ノ80口ALC2′2017 Party Name:PLANSEE IND:A MeetNoノ Dateil 1/80-   Deferred
HIGH PERFORMANCE     ALC2/2018
MAttERIALS PVtt LttD      06 12 2018

HQ File

i01/80/050/00025/AM18ノ

38DさcisiOn:丁 he co品品ltee 60nsider6d theさ らse as perthe agenda and noted that pany had appeared
for PH and explained in deta‖ in Norms Conlmittee Meeting No 7/80-ALC2/2018 dated 25 07 2018
Committee had ca‖ ed for certain ciarifications in the PH which have not been provided till date lt was
decided to send a deficiency letterto the fi「 m as decided in Meeting No 7′ 80-ALC2/2018 dated
2572018
Case is deferred

Case No.:26′ 3ノ80‐ALC2′2017 Party Name:PLANSEE IND!A MeetNo/Date:11/80-   Deferred
HIGH PttRFORMANCE     ALC2ノ 2018
MATERIALS PVtt LttD      06 12 2018

HQ File

i01ノ80/050/00026ノ AM18/

39 Decision:The committee considered the case as perthe agenda and noted that party had appeared
for PH and explained in detailin Norms Committee Meeting No 7ノ 80-ALC2/2018 dated 25 07.2018
Committee had ca‖ ed for certain clarifications in the PH which have not been provided till date lt was
‐decided to send a deficiency letterto the firm as decided in Meeting No 7/80¨ ALC2/2018 dated
257.2018

Case is deferred

Case No.:27ノ 3ノ80…ALC2ノ2017.Party Name:PLANSEE INDIA Meet No/Date:11/80¨    ‐Deferred
HIGH PERFORMANCE    ALC2/2018
MAttERIALS PVT LTD      06 12 2018

HQ File

i01′80′ 050/00027′ AM18/

RLA File
:07/24/040/00295/AM17/

RLA File

:07/24/040/00294/AM17/

RLA File
:07/24ノ 040′00287/AM17/

Lic No/Date:0710111092  Date
07022017

Lic No/Date:0710111091  Datei
07022017

Lic No/Date:0710111087 Datei
07022017            1

RLA File                Lic No/Datei0710111086 1 Date:
:07/24′040/00286/AM17/     07022017

40 Decision:The conlnlittee considered the case as perthe agenda and noted that party had appeared
for PH and explained in deta‖ in Norms Committee Meeting No 7/80-ALC2/2018 dated 25 07 2018
Committee had ca‖ ed for certain clarifications in the PH which have not been provided till date lt was

decided to send a deficiency letterto the firm as decided in Meeting No 7/80-ALC2/2018 dated

2572018

Case is deferred

Case No.:28ノ 3′80‐ALC2′2017 Party Namei PLANSEE INDIA Meet No/Date:11/80¨    Deferred
.                      HIGH PERFORMANCE     ALC2/2018
‐                       MAttER:ALS PVT LTD      06 12 2018

HQ File

41:91480/050/99028`今
M18`

Decision: The committee considered the case as per the agenda and noted that party had appeared
for PH and explained in detail in Norms Committee Meeting No. 7/80-ALC2|2O18 dated 25.07.2018.
Committee had called for certain clarifications in the PH which have not been provided till date. lt was
decided to send a deficiency letter to the firm as decided in Meeting No. 7/80-ALC2|2O18 dated
2s.7.2018.

11
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Case is deferred

Case No.129ノ 3′ 80日ALC2′2017 1Party Name:PLANSEE
HIGH PERFORMANCE
MATERIALS PVT LttD

RLA File

:07′24/040ノ 00288ノメヽM17′

INblA‐ Meet No/Date11 1′ 80‐   IDeferred
ALC2/2018
06122018

Lic Noノ Date:0710111088 Date:
07022017

HQ File

101ノ80/050′ 00029/AM18/
42 Decision: The committee considered the case as per the agenda and noted that party had appeared

forpH and explained in detail in Norms Committee Meeting No. 7l8O-ALC2t2018 dated 25'07'2018'

Committee had called for certain clarifications in the PH which haue not been provided till date' lt was

decided to send a deficiency letter to the firm as decided in Meeting No' 7/80-ALC212O18 daled

25.7.2018.
Case is deferred.

case No.:30/3/go-ALc2/ 2017 parly Name: PLANSEE INDIA Meet No/Date:11/80- Deferred

HIGH PERFORMANCE ALC2I2O18

MAttERIALS PVtt LttD 06122018

HQ File RLA File Lic'No/Date:0710111090 Date:

:01/80/050/00030/AM'18/ '.07 t24lo40too289l\M17l 07 .02'2017

43 Decision: The committee considered the case as per the agenda and noted that party had appeared

for pH and exptained in detail in Norms Committee Meeting No. 7/80-ALC2l2O18 dated 25 07 2018'

Committee had called for certain clarifications in the PH *hich have not been provided till date' lt was

decided to send a deficiency letter to the firm as decided in Meeting No. 7/80-ALC2/2018 dated

25.7.2018.

Case is deferred.

case No.:1/ 24t80-ALc2/2016 pRtjlylSff; 
ffirrtrnru xislDiig"te:l1/80- 

Deferred

06.12.2018

HQFileRLAFileLic'No/Date:33'10030369Date:
:01 /80/050/00560/AM 1 7/ :331241040100009/AM 1 7/ 09 -02.2017

44 Decision: The committee considered the case as per agenda. Based on the comments of Consultant

(Tech-1), the Committee decided seek clarification from the firm on following point-

i. To clarify, how 264.00 MT of export product can contain 405 MT of rubber compound'

Case is deferred.

Case No.:43′ 5ノ 80‐ALC2′2017 Party Name:SAIRA ASIA    
‐Meet No/Date11 1′ 80‐    Deferred

lNttER10RS PVT LTD      ALC2/2018
06122018

1白 0111e             ‐RLA File             tiC No′ Datei3410042944 1 Date:

45樫翼:il蠅‖‖縫cotti∬∬ll:麗翼‖冤ettaril籠翼66edぉらまiさ竹mb
furnish the information as per representative of MSMtt On fo‖ owing points‐

l  Detalitechnical drawings with dimension of each export product,Catalogue,if any,may also
l      be furnished

2  Weight of each Export Product

12



3  VVeight of each ofthe imported and indigenous input,separately for each product,for the
purpose of matenal balancing Net weight(Gross weight minus wastage)for each imported

and indigenous inputln the export product may be indicated Net weight along with details of

otherimported input to be used in the resultant product and soughtto be importedノ procured

from sources otherthan the license,if any,may also be indicated

4  Starting from the specification ofthe export product,basic calculation as to how of raw

material proposed forimport has been arrived at,including the net weight of components to

be manufactured out ofthese imported materials,wastages claimed at each stage of

manufactunng wlh complete justrica10n and supported by documentary evidence/drawings

etc

Case is deferred

Case No.:35ノ 11ノ 80‐        Party Name:BANGALORE   Meet No/Dateil 1/80-   Deferred
ALC2ノ2018             B10TECH LABS PVtt LTD,  ALC2/2018

06122018

46蹄刷λ5900226/AMlり   lt房島900372AM1 7  ち:腰児1,071∝
11152 Ddα

Decision: The Committee considered the case as perthe agenda and it was decided to fon″ ard the

complete set of applicalon to Consultant(丁 ech-3)for eXaminalon
Case is deferred

l  ‐Case No.:13ノ 3ノ 80…ALC2ノ 2017 Party NameilN丁巨RPUMP   IMeet Noノ Date:11/80-   Wlhdrawn
HYDRAULICS iNDIA PVtt   ALC2/2018
LTD,                   06122018

'711/刷
λ50700013AM187  1″ 舅 &900199AM1 7  ちよ腰 児 7'041 01 62829 DaL

I  ,Decision:The Committee considered the case as per agenda and noted thatthe case was already

l  lapproved in Meeting No :10/80-ALC2′ 2018 dated 16 11 2018 The Committee decided to withdraw

the case from agenda this agenda Case is withdrawn

l  Case No.:45′ 3ノ 80‐ALC2ノ 2017 Party Name:AU丁 OFITS     Meet No/Date:11/80-    Deferred
‐                       PACKAGING PVtt LttD     ALC2/2018

06122018

HQ File              RLA File              Lic No/Datei0310811 747 Date:
148 :01ノ80/050/00045/AM18/      :03/94/040/01095/AM17/     0903.2017

1   Decision: The committee considered the case as per agenda and noted that deficiency letter was

l  issued to the lrm on 04 12 2018 as raised by Consultant(Tech-1)HOWever,no information received

l   SO far tthe Comnlittee decided to wait for reply ofthe firm Case is deferred

l  Case No.:47′ 5′ 80中ALC2ノ2017 Party NamelBANCO       Meet No/Date:11/80¨    Deferred
‐                      PRODUCttS(INDIA)LIMITED ALC2/2018

06122018

19鴨刷λ50側 08ハM13 2″27島900312ハM17 :よ譜児1,3410043釧
5 Dde

l   Decision:The comnlittee considered the case as per agenda and noted thatthe case was referred to
l   E)Hl on 20 06 2017 and l D Note sent on 29 12 2017 and subsequentreminder on 15 10 2018 The
l  Commntee decided to wan forthe cOmments from DHI
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Case is deferred

Case No.:11′ 3/80‐ALC2ノ2017 Party Name:MINDA SILCA  IMeet No/Dateil 1/80-   Deferred
ENGINEERING PRIVAttE   ALC2/2018

I  HQ File

150 :01/80/050/00011/AM18/

HQ File

51:011,919,γ 99970`今Vl'1

LIMI丁巨D

RLA File

i05/24/040/00634′AM17/

PRECIS10N丁00LS
PRIVATE LIMI丁 ED
‐RLA File

:02/24′040ノ 00267′AM17/

06122018

Lic No/Date:0510402001  Date
20032017

ALC2/2018
0612.2018

Lic Noノ Datei021 0207496  Date:

24032017

Deferred

Decision :The Committee considered the case as per agenda and noted that the complete set of
application was sent to MSME on 2.5.2017 and reminder l.D. note sent to MSME on 7.12.2018. As
per observation of MSME, the Committee decided to call for content of Plastic & steel in the Plastic
Head Keys. D/L to be sent to the party. The Case stands deferred.

Case No.:2013180-ALC2I2O17 Parly Name:KYOCERA CTC Meet No/Date:11l80- Deferred

52

Decision: The committee considered the case as per agenda and noted that deficiency letter was
issued to the firm on 08.10.2018. However, no information received so far. The Committee decided
send final reminder to firm.

Case is deferred.

Case No.:53′ 3′ 80ⅢALC2′2017.Party NameiGL&V INDIA    Meet No/Date:11/80¨
PRIVAttE LIMITED        ALC2/2018

106122018

HQ File IRLA File Lic No/Datei311 0066640  Date:
:01/80/050/00053/AM18/ :31/83/040/00185ノAM17/     29032017

Decision: The committee considered the case as per agenda and noted that l.D. note sent to DIPP
on 18.05.2018 and reminderon 15.10.2018, however, no comments received. Committee decided to
forward the case to Consultant (Tech-3) for examination of the case.

Case is deferred.

Meet No/Date:11/80-    ‐Deferred
ENGINEER!NG INDUSttRIES ALC2/2018

HQ File

:01/80/050/00134/AM18/

PVtt LTD

RLA File

:03/94/040/00040ノAM18/

06122018

Lic No/Date:0310812494  Datei
1304201753

Decision: The committee considered the case as per agenda and noted that deficiency letter was
issued to the firm on 08.10.2018, however, no information received so far. The Committee decided to
send a final reminder to firm.

Case is deferred.

‐Case No.:17ノ 5ノ 80中ALC2ノ2017 Party Name:KYOCttRA CttC  Meet No/Date:11/80-   Deferred
54                    PRttCIS10N丁 00LS       ALC2/2018

PRIVA丁匡LIMI丁 巨D        06122018
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HQ File                  ‐RLA File                  Lic No/Date:0210207535 Date
:01/80/050/00078/AM18/      :02ノ 24/040′ 00003′AM18/      18042017
1Decision:The committee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 08 10 2018,however,no information received so far.丁 he Conlmittee decided to
l  lsend a final reminder to firm

‐   Case is deferred.

ICase No.:39′ 11′ 80‐        IParty Name:BANGALORE   Meet No/Date:11/80¨    IDeferred
ALC2ノ2018             B10ttECH LABS PVtt LttD,  ALC2/2018

06122018

HQ File                  RLA F‖ e                 Lic No/Date:0710111425 Date:
:01/80/050/00230/AM19/      :07/24/040/00003/AM18/     20042017
55 DetitiOni tthe c6品 ml166 coAζ ider6d the`ム sさ Ls per agenda and decided to ask the lrm to furnish

the information on fo‖owing point‐

l  Bifurcated quantities of components to be accounted forin the resu!tant product and the

requirement of components as spares/raw Materia1/Consumables

Case is deferred

Case No.:2ノ 9′ 80‐ALC2ノ 2017  Party NameiPLANSEE INDIA Meet No/Date:11/80-    Deferred
lHIGH PERFORMANCE    ALC2/2018
MAttERIALS PVtt LttD      06 12 2018

1  1HQ File              RLA File              Lic.No/Datei0710111488 Datei
:01ノ 80/050/00180/AM18/      :07/24/040/00299/AM17/     26042017

.56‐ Decisioni The committee considered the case as perthe agenda and noted that party had appeared

for PH and explained in detallin Norms Committee Meeting No 7/80-ALC2/2018 dated 25 07 2018

Comnlittee had ca‖ ed for certain clarifications in the PH which have not been provided till date lt was
ldecided to send a deficiency letterto the firm as decided in Meeting No 7/80-ALC2ノ 2018 dated
2572018

Case is deferred

Case No.:3ノ 9′ 80…ALC2ノ2017  Party Name:PLANSEEINDIA Meet Noノ Date:11/80‐    Deferred
.                   HIGH PERFORMANCE    ALC2/2018

MAttERIALS PVT LTD      06 12 2018

‐  HQ File               RLA File               Lic No/Date:0710111486 Date:
:01/80/050/00181/AM18/      :07ノ 24/040ノ 00300/AM17/     26042017            .

57 Decision:丁he conlmittee considered the case as perthe agenda and noted that party had appeared
l  for PH and explained in detailin Norms Committee Meeting No 7/80‐ ALC2/2018 dated 25 07 2018
‐   Committee had caned for certain clarifications in the PH which have not been provided till date it was

l   decided to send a deficiency letterto the firm as decided in Meeting No 7/80-ALC2/2018 dated

2572018

Case is deferred

Case No.:5′ 9′80ⅢALC2ノ2017  Party NameiPLANSEE INDIA Meet Noノ Date:11/80‐     Deferred
HiGH PERFORMANCE    ALC2/2018

58                      MAttERIALS PVT LTD      06 12.2018

1  HQ File                  RLA File                 Lic No/Date:0710111487 Date:

Ｃ
υ



:01ノ80ノ050/00183/AM18/ :07′24′040/00298/AM17/     .26042017

Decision: The committee considered the case as perthe agenda and noted that party had appeared

for pH and explained in detail in Norms Committee Meeting No. 7/80-ALC212O18 dated 25.07.2018.

Committee had called for certain clarifications in the PH which have not been provided till date. lt was

decided to send a deficiency letter to the firm as decided in Meeting No. 7/80-ALC2l2O18 dated

25.7.2018.
Case is deferred.

INDIA IMeet No/Date:11ノ 80‐    IDeferred

59 Decision: ihe committee considered the case as per the agenda and noted that party had appeared

for PH and explained in detail in Norms Committee Meeting No. 7/80-ALC2I2O18 dated 25.07.2018.

Committee had called for certain clarifications in the PH which have not been provided till date. lt was

decided to send a deficiency letter to the firm as decided in Meeting No. 7/80-ALC212O18 daled

25.7.2018.
Case is deferred.

INDIA Meet No/Dateil l′ 80-   Deferred

HQ File

:01/80/050/00182/AM18/

HQ File

:01′80ノ 050′00184/AN41 8/

IHQ File

61 :01ノ80/050/00080ノ AM18′

62 1HQ File
:01/80/050/00100ノAM18′

Case No.:4′ 9′ 80ⅢALC2′2017 1Party Name:PLANSEE
IHIGH PERFORMANCE
IMATERIALS PVT LttD

RLA File

:07′24′ 040/00305′AM17/

ALC2ノ 2018         1
06122018            1

Lic Noノ Date:0710111499 ‐Datei
28042017            .

ALC2ノ 2018         1
06122018

Lic No/Date:0710111497 Datel
28042017            1

Case No.:6′ 9′ 80ⅡALC2′2017  Party Name:PLANSEEI
IHIGH PERFORMANCE
IMAttERIALS PVtt LttD

60 De`iζ i6ni tthe 66品品lte6 66ngiaも rea th6 6ち se Lζ perthe agenda and noted that patty had appeared
‐  for PH and explained in detailin Norms Commltee Meelng No 7ノ 80‐ALC2ノ 2018 dated 25 07 2018

Committee had ca‖ ed for certain clarifications in the FDH which have not been provided till date lt was
‐  ldecided to send a deficiency letterto the firm as decided in Meeting No 7′ 80¨ALC2/2018 dated

2572018
1   Case is deferred

l  ‐Case No.:19/5ノ 80ⅡALC2′2017 1Party Name:HELVOE丁      IMeet Noノ Date:11′80¨   IWlhdrawn

l  ‐                     IRUBBER AND PLASTiC    IALC2/2018
1                     1丁 ECHNOLOG!ES INDlA P L  06 12 2018

Lic No/Datei3110066717 1 Datei

02052017

Decislon:The committee considered the case as perthe agenda and noted that case was transferred

to NC-7 in Meeting No :9/80-ALC2ノ 2018 dated 17 10 2018 Commlttee decided to wlhdraw the case

from agenda
lCase is wlhdrawn

lCase No.:39ノ 5ノ 80ⅢALC2′2017 1Party Name:L&T¨ MHPS   IMeet No/Date:11/80‐    IDeferred

lTURBlNE GENERATORS   ALC2/2018
1                     1PRiVATE LIMITttD        06 12 2018

RLA File                 lLic No/Date:0310813078 Date
:03/95′ 040/01041′ANl1 7/     105052017

Decision: The committee considered the case as per agenda. The representative of DHI was to

provide information on repeat norms. However, DHI has not yet provided the details. A reminder to be

RLA File

i07/24/040/00301/AM17/

RLA File

i31/83/040′ 00020/AM18/
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issued to DHl. Case is deferred

Case No.:2ノ 17′ 80¨ALC2ノ 2017 Party NameiVEM           Meet No/Date:11/80-    IDeferred
TECHNOLOGIES PVtt LttD  ALC2/2018

06122018
HQ File                   RLA File                  Lic No/Datei091 0065045 Datei
:01/80/050/00281/AM18/      :09/24/040/00055/AM18/      15052017            1
63bさ

tiζ 16古 :十h666品品itee 86hも ia616a tA6 6ムζさら
`661ら

0さAd`ち ha dさ 6ided i6`ζ k thも 11品 16fし Fハ lζム
the information on fo‖owing points‐

l  The weight of each exportitem

‐   2  Stage wise wastage

Case is deferred

lCase No.:11ノ 19ノ 80Ⅲ         Party NameiVEM           Meet No/Date:11/80‐     IDeferred
lALC2ノ2017            丁ECHNOLOGIES PVtt LttD  ALC2/2018

06122018
1HQ File                   RLA File                  Lic No/Date:0910065039 ‐Date:

64‐
i01ノ 80/050/00297/今M18/    :09/21/940/00054/AM18/    15052017

‐Decision:The conlmittee considered the case as per agenda and noted thatfirm has requested to

lake SOme time to reply of deficiency letterissued on 1 3 09.2018 丁he Conlnlittee decided to issue

reminder to the firm

‐Case is deferred

Case No.:4′ 8ノ 80ⅡALC2ノ 2017  Party Name:丁 HEINDURE    Meet No/Date:11/80-   IDeferred
‐                     PVT LTD              ALC2/2018

106122018            1

HQ File                  RLA File                 Lic No/Date:0510402573 Date
65‐ :01/80/050/00148′ノヽM18/      :05/24ノ 040/00005ノ ノヽM18/      16052017

1Decislon:The Committee considered the case as perthe agenda and decided to ca‖ the party for
lPersonal Hearing Letterto 9o tO the firm giving date

lCase is deferred

ICase No.:3ノ 10ノ 80ⅢALC2ノ 2017 Party Name:HINDUSttAN    Meet No/Dateil 1/80-   Deferred
RUBBER INDUSTRI巨 S     ALC2/2018

06122018

HQ File                   RLA File                  Lic No/Date:0510402563  Date:
:01/80/050/00213/AM18/      :05/23/040/00043/AM18/      16052017

66 1Decislon: The committee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 08 10 2018,however,no information received so far tthe Committee decided to

‐send final renlinder to furnish the requisite information within 15 days failing which case wi‖  be

lreieCted

Case is deferred
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‐
Case No.:1′ 11/80・ALC2ノ2018 1Party Name:DiAMOND     IMeet No/Dateil 1/80‐   IDeferred

lMETAL SCREENS(P)LttD  IALC2′ 2018          1
06122018

67 1Ъξ:λ50700192ハ Mlり  ]引舅島9。0003AM1 3  サ譜児1'651 0000003 Ddα
Decision:The Committee considered the case as perthe agenda and l was dedded to loMard the
complete set of application to MSh/1E for examination

Case ls deferred

Case No.:81′ 11ノ 80‐        Party NameiSHRENO       Meet No/Date:11/80-   ‐Deferred

ALC2′2018             LIMI丁 ED               ‐ALC2′ 2018
06122018

‐HQ File                  lRLA File                 lLic Noノ Date:3410043207 1 Datei

68 :01/80/050/00272′ ノヽM19/      i34/24/040/00037/AM18/     22052017

Decision: 丁he Committee considered the case as per the agenda and noted that the hard copy

app‖ cation has not been received tthe Conlmittee decided to request RA&firm for furnishing the

l   hard COpy of application
‐   Case is deferred

Case No.:30′ 8ノ80¨ALC2ノ2017 Party Name:OM OPttEL     IMeet No/Dateil lノ 80-    Deferred

JNDUSttRIES PRIVA丁 巨     IALC2′2018
tlMITED,                06122018          :

HQ File                  RLA File                 Lic Noノ Datelll1 0028281  Date

69 :01′80/050/00174/ノ Mヽ18/      :11/24ノ040/00002/AM18/     23052017

1  1Decislon:The conlmittee considered the case as per agenda and noted thatthe information′ reply

received from the firm was sentto MEIT on 31 10 2018 for comments tthe Commntee decided to

send reminderto MEIT Case is deferred

Case No.:2ノ 12ノ 80‐ALC2ノ2017 Party Name:FRE∪ DENBttRG Meet No/Dateil l′ 80‐    Deferred
FILttRA丁 10N            ALC2/2018
丁ECHNOLOGIES INDIA    06 12 2018
PVT LTD

HQ File               RLA File              ,Lic No/Date:3110066759 Datei
70 :01/80′ 050ノ 00216/AM18/      :31/83/040/00158/Aヽ 117/     .25052017

Decision:丁 he committee considered the case as per agenda and noted thatthe information/reply

received from the firm was sentto EDHi on 07 12 2017 and subsequentreminder on 30 05 2018 and
10 08 2018 The Commntee decided to send reminderto DHI

Case is deferred

Case No.:3′ 5′ 80ⅢALC2ノ2017  1Party Name:B10¨ TECH     IMeet No/Date:11/80-   IDeferred
ViS10N CARE PVT LttD    ‐ALC2ノ 2018          1

0612201871

HQ File             lRLA File             tic No/Datei0810140386 1 Datei
:01/80/050ノ 00064/AM18/     108/24/040/00056/AM18/     130052017            1
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Decision:The Committee considered the case as per agenda and noted that hard copy was not

received from RA and firm tthe Conlmittee decided to ask RA and firm to furnish the hard copy ofthe

lapplication

Case is deferred

Case No.:20′ 9ノ80‐       Party NameiCORNING   IMeet Noノ Date:11/80-  IApproved
ALC2ノ2017           丁ECHNOLOGIES INDIA  IALC2/2018

PVT LTD               06 12 2018

HQ File                 RLA File                Lic No/Date:0510403029‐

72:01ノ
80′ 050′ 00198′ AM18/   :05ノ

73/940/00081/今
M18ノ   05 06 2017         Datei06 12 2018

Decision:丁 he committee considered the case as per agenda and itis decided to ratify the norms as

perthe w百 tten comments furnished by MenY vide their UO No 17/(18)/2017-IPHW dated 13 11 2018

(COpy Ofthe letter attached atthe end of minutes)

RA concerned may take further necessary action as perthe decision of NC

ICase No.11ノ 11′ 80‐       Party Name:HttL LIMI丁 ED  IMeetNo/Date:11/80‐    IApproved
lALC2′2017                                  ALC2/2018

06122018

HQ File                RLA Filё                ‐Lic No/Date:0410163186
:01′80′ 050′ 00214ノ AM18/    :04/24/040/00045/AM18ノ     05 06 2017           1Date:06122018
73 De`isiOn:丁 he Commntee cOnsi86red the 6らζe as per agenda and noted that case was referred to
MEI丁 on 02 02 2018: however, no comments have been received yet As per recommendation of
lConsultant(丁 ech… 1 &丁ech-3)taking cue from norms at SN B-237 to 246,the committee decided to

ratify the norms allowing wastage of 5% lmport entllement be calculated accordingly

RA concerned may take further necessary action as perthe decision of NC

Case No.:7′ 9ノ80"         Party NameJND∪ S       Meet No/Date:11/80-   Approved
ALC2ノ2017            REFR:GERAT10N PVT LTD ALC2′ 2018

106122018

1HQ File               RLA File              lLic No/Date:04101632401

74:01′

'0/050/00185/AM18/   :04ノ

24′ 040ノ 00038/AM18ノ   19 06 2017         Date:06122018

Decision:丁 he committee considered the case as per agenda and as per written recommendation of

representative ofヽИSAЛ E decided to ratify the norms as per General Note¨ 4

RA concerned may take further necessary action as per the decision of NC.

Case No.:10ノ 9′ 80ⅢALC2ノ2017 Party Name:S AND P       Meet No′ Date:11/80-   ‐Deferred

巨NttERPRISES          ALC2/2018
06122018

HQ File              RLA File              Lic No/Date:0410163247‐ Date

75 :01/80′ 050/00188/AM18/      :04/24′ 040/00058/AM18/     2006.2017

Decision:丁 he conlnlittee considered the case as per agenda and noted thatthe l D note sentto

l   MSME on 06 08 2018 and reminder on 05 12 2018 丁he Conlmittee decided to wait for conlments
l  lfrom MSME.

Case is deferred.
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Case No.:40ノ 11ノ 80‐
ALC2ノ2018

76鴨側凡5餅00231ハM19

Party Name:BANGALORE   Meet No/Date:11/80¨
B10TECH LABS PVtt LttD,   ALC2′ 2018

06122018

Deferred

Date:

forward theDecision: The Committee considered the case as per the agenda and it was decided to
complete set of appllcation to consultant (Tech-3) for examination.
Case is deferred.

Party Name:CHEMICO   ‐Meet No/Date:11/80‐
SYNttHETICS LttD,      ALC2/2018

06122018

,, HQ File RLA File Lic.No/Date:0510403251" :01/80/050loo147lAM11l .05123t040tO0108/AM18/ 28.06.2017 Date:06.12.2018
Decision: The Committee considered the case as per the agenda. D/L has been sent to the firm
seeking certificate of analysis from the supplier of the raw material. Reply in this regard is awaited.
Case is deferred.

Case No.:3′ 8ノ80…
ALC2/2017

Case No.:14ノ 12ノ 80中
ALC2ノ2017

HQ File

:01/80/050′ 00228/AM18/

Case No.:12ノ 16ノ 80‐
ALC2ノ2017

HQ File

i01/80/050/00275/AM18/

RLA File

i07/24/040/00093/AM18/

IParty Namei UNI VTL
,PRECIS10N PVT LTD

IRLA File

165/24/040/00004/AM18/

Party Name:LARSEN&
丁OUBRO LIMI丁 ED

RLA File

Lic No/Date:0710111804
22062017

Party NameiGOLD MOHuR  Meet No/Dateil 1/80‐
PROFILES LIMITttD      ALC2/2018

06122018
:RLA File

Deferred

Meet No/Dateil 1/80-   ‐Deferred
ALC2/2018         1
06122018

Lic No/Datei6510000005 1 Date:
17072017

Deferred

Meet No/Dateil 1/80¨    Deferred
ALC2/2018
06122018

Lic No/Date:0310815008  Date:

|  ‐Case No.:17ノ 13′ 80日
:  ALC2/2017

18肌脇5餅00253ハM13
Decision: ln the last meeting, party was asked to appear for PH. Nobody appeared. The Committee
considered the case as per the agenda and decided to call again for personal Hearing. Case is
deferred.

79

Lic No/Date:0510403501  Datei
:05/23/040/00156/AM18/     25072017

Decision: The committee considered the case as per agenda and noted that deficiency letter was
issued to the firm on 12.10.2018, however, no information received so far. The Committee decided to
send final reminder to furnish the requisite information within 15 days failing which case will be
rejected.
Case is deferred.

80
:03ノ95/040/00235/AM18/     o3082017

Decision: The Committee considered the case as per agenda and noted that deficiency letter was
sent to the firm on 05.12.2018. The Committee decided io wait for the reply from firm.
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ICase is deferred

lCase No.:14′ 16ノ 80Ⅲ

ALC2′2017

HQ File

i01/80/050/00277/AM18/

HQ File

82 :01/80/050/00245/AM18/

Case No.:4ノ 13ノ 80‐

ALC2ノ2017

HQ File

Party NamelLARSEN&
丁OUBRO LIMI丁 巨D

RLA File

i03/95/040/00206/AM18/

RLA File

:05/24/040/00200/AM18/

Party Name:PAHARPUR
C00LING TOWERS
LIMIttED

RLA File

Meet No/Date:11/80¨    ‐Deferred
ALC2/2018
0612.2018

Lic No′ Datei0310815010 Datei
03082017

Lic No/Datei0510403659 1 Date:

11082017

Decision: The committee considered the case as per agenda and noted that case was referred to
DHI on 03.11.2017 and firm's reply sent on 29.1 1.2018 to DHl. The Committee decided to wait for the
comments from DHl.

Case is deferred.

Case No.:9/13/80-ALC2l2O17 Pany Name:TECHNIP INDIA Meet No/Date:11/80- Deferred
LIMITED ALC2I2O18

06.12.2018

Decision: The committee considered the case as per agenda and noted that case was referred to
DIPP and firm's reply sent on 23.08.2018 to DIPP. The Committee decided to send reminder to DIPP
and also referred the case to Consultant (Tech-3) for the comments.

Case is deferred.

Meet No/Date:11/80-   Deferred
ALC2ノ 2018
06122018

Lic No/Date:0210207794

83
:01ノ80ノ 050ノ 00240ノ AM18′     :02/24/040′ 00070′ノヽM18/    14082017 Date:06122018

Decision:丁 he conlmittee considered the case as per agenda and noted that earlier case was

referred to DIPP for comments The firm's reply sentto DIPP on 3 01 2018 and reminder on

01082018,howeveri no comments received The Committee decided to fon″ ard the case to

Consultant(Tech…3)for eXamination ofthe case

Case is deferred

Case No.:8′ 15/80ⅡALC2/2017 Party Namei COTSWOLD   Meet No/Date:11/80-   Deferred
ARCHI丁 ECttURAL        ALC2/2018
PRODUCTS(INDIA)      06122018         ‐

‐                     ‐PVT LTD

HQ File                   RLA F‖ e                 iLic No/Date:0310815207 
‐Datei

:01′80ノ 050/00262/AM13/      :03/94/040/01143ノノヽM17ノ      1708.2017            .

Decision:The committee considered the case as per agenda and noted that earlier case was

referred to DIPP on 16 10 2017 and l D note sent on 01 08 2018 to DIPP,howeveri no comments

received The Commntee decided to foMard the case to Consultant(TeCh-3)for eXamlnalon ofthe

case

84
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Meet No/Date:'11l80- Deferred

ALC2I2018
06.12.2018

‐
101iも
‐   ~         1良

LA 111も              Lic.Noノ Date:0410163451 Date:

85 :01/80/050/00256/AM18′       :04/24ノ040/00095′AM18/     22082017

D`ti`i6hi tth6 ё6品 ml16も coAsiderも a the case as per agenda and noted that denciency letter was
senttothefirmon05122018 TheCommitteedecidedtowanfOrthereplyfronllrm

Case is deferred.

Case is deferred

ё:ξもN6::2'16′ むOⅢALё 2′2017 1Party NameiS AND P
ENTERPRISES

Case No.:45′ 20ノ 80‐

ALC2ノ2017

HQ File RLA File

Party Name:ENERTECH   Meet No/Date:11ノ 80-   
‐Approved

ENGINEERlNG PVtt LttD  ALC2′ 2018
06122018           ‐

:01/80′050′ 00409/AM18′    :09/24/040′ 00212′ ノヽM18ノ    23082017

正『難応警精8:袂輔腿∫i鴻欄 聯WIttI勲楡脚
‐Consultant(Tech-1&Tech-3)as under:
l  Quanuty ofimportitem at SI No l is a‖ owed on Netto Net basis

2  Quantly ofimportitem at Si No 2 to 8 is a‖ owed upto 5%of FOB value

3  1mportltem No.9 stands deleted as itis not rnatching with the information provided by the
party in its application and annexure

RA concerned may take further necessary action as perthe decision of NC

ICase No.:55ノ 11′ 80Ⅱ

ALC2ノ2018

HQ File

87 :01ノ80/050/00246ノ AM19′

Case No.:80ノ 11′ 80中

ALC2ノ2018

HQ File

Party Name:THE ttATA
POWER COMPANY LTD

RLA File

i07ノ24/040′ 00130ノAM18′

Lic No/Date:0910065374
Date:06122018

Meet No/Date:11′ 80¨    IDeferred
.ALC2ノ
2018

106.122018

1Lic.No/Date:0710112062 1 Date:

2408.2017

agenda and it was decided to fOn″ ard theDecision: The Committee considered the case as per the

complete set of application to MEITY.

Case is deferred.

Party Name:MACAWBER   IMeet No′ Date:11ノ80-

BEEKAY PVT LTD        ALC2/2018
106122018

Deferred

Date:
88

RLA File Lic Noノ Date:0510403845

:01ノ80ノ 050ノ 00271/AM19/      :05/24′ 040ノ 00230/AM18ノ      ー29082017            1

bさciζi6h:Th6 co品品iieも c6nsideled the case as perthe agenda and l was decided to fOttrard the
complete set of application to MSME

Case is deferred.

891[■以:イ :1月
1旧 0‐ Party Name:NEttAFI M      Meet No′ Dateil 1/80-   

‐
Deferred

lRRIGA丁10N INDIA PVtt LTD ALC2/2018
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06122018

1  HQ File              lRLA File             Lic No/Datei341 004341 9 Date:   |
|   :01/80/050/00222/AM19/      :34ノ 24/040/00375/AM17/     30082017                      1

1  Decision:The Commntee cOnsidered the case as perthe agenda and l was decided to foⅣ rard thel

complete set of applicalon to MSME

I   Case is deferred

l  Case No.:2ノ 11ノ 80…ALC2′ 2018 1Party NameiDIAMOND     IMeet No/Date:11/80¨    Deferred  l
l  l                    lMEttAL SCREENS(P)LTD  IALC2/2018                 1

.06122018                      1

101?/刷凡50Ю0193/AM19/  19月 &0′00005/AM13  t撃 譜 児 ]夕
も510000008 Dat  l

l  ‐Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard the:

|  ICOmplete set of application to MSME
I  ICase is deferred

.  Case No.:1ノ 15ノ 80Ⅱ        Party NameiFINOLEX     Meet No/Date:11/80-   IDeferred
ALC2ノ2017            CABLES LIMI丁 ED       ALC2/2018         1

06122018           1              ‐

|  IHQ File                 RLA F‖ e                Lic No/Date:31100668661             1

91‐
:01/80/050/00255/AM18/  1:31/83/040′00039/AM18/   11 09 2017        1Date:061220181

1   Decision:丁 he conlnlittee considered the case as per agenda and noted that deficiency letter has    
‐

|  ‐been issued to the firm on 4 7 2018 and finalreminderissued 5 12 2018 The reply is awaited from   l

l   the firm

l   lCase is deferred

l  Case No.:10′ 16′ 80‐       Party NameiHONDA     Meet Noノ Date:11/80-  IDeferred     l
l  ALC2ノ2017           丁RADING CORPORA丁 10N ALC2/2018         ‐
|                      INDlA PVT LttD        06 12 2018                     1

1  1HQ File                 RLA File                Lic No/Date:05104040001             ‐

1921:01/80/050/00273/AM18/    :05/23/040ノ 00216/AM18′    13 09 2017            1Date:061220181

1  Decision:丁 he Commntee cOnsidered the case as per agenda and decided to send denciencyletterto l
l   firm raised by[DHl dated 04 09 2018

‐   Case is deferred

l  lCase No.:18ノ 19′ 80…      IParty NamelKINECO     IMeet No/Date:11/80-  IDeferred     :
|  ‐ALC2ノ2017           KAMAN COMPOSiTES‐   ALC2/2018        1          1
1                      1NDIA PVtt LTD         06 12 2018         1           1

1   HQ File                 RLA File                Lic No/Date:17100066681             ‐

193 :01/80/050′00299/AM18/    :17/24/040/00050/AM18/    10 10 2017            Datei06 1 2.20181

1  1Decisioni Committee considered the case as per agenda and decided to send deficiency letterto firm l

l raised by MEIT

I   Case is deferred
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Case No.:30ノ 11′ 80‐        Party Name:AKSHAR      Meet Noノ Date:11ノ80-   Deferred
ALC2′2018             PRECIS10N ttUBES       ALC2/2018

PVT LttD,               0612.2018          1

94鴨品λ59002劉ハMl餅  l″舅騒90∝ 79ハMl釘  午:摺児1,34 0043530 Dttα
lDecision:丁he Committee considered the case as perthe agenda and it was declded to fon″ ard the

complete set of application to DIPP fortheir examination

Case is deferred.

ICase No.:45ノ 19ノ 80Ⅱ       Party Name:LARSEN&    ‐Meet No/Dateil 1/80-   Deferred
lALC2ノ2017           TOUBRO LIMlTED      ALC2/2018

06122018

1HQ File                 RLA Fi:e                Lic No/Date:0310816384
1951:01/80/050ノ00326/AM18/    :03/95ノ 040/00476/AM18/    17 10 2017            Date:06.12.2018

Decision: 丁he Committee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 13.09.2019,however,no information received so far Committee decided to send

lfinal reminder to furnish the requisite information within 15 days fa‖ ing which case will be reiected

lCase is deferred.

Case No.:38′ 11ノ 80Ⅲ        Party Name:BANGALORE   Meet No/Dateil 1/80-   IDeferred
lALC2′ 2018             B10丁 ECH LABS PVtt LttD,  ALC2/2018          ‐

06122018

961器刷λ5900229ハ Ml餅  月t昴島90。 498ハMl釘  ちF柑児1,071釧 12293 1Ddα
Decision:The Committee considered the case as perthe agenda and it was decided to fon″ ard the

complete set of applicalon to Consultant(Tech-3)

ICase is deferred

Case No.:46′ 19ノ 80‐       Party Name:SttERLITE     Meet No/Dateil 1/80-   Deferred
lALC2ノ2017           POWER ttRANSMISS10N  ALC2ノ 2018

tlMI丁ED             06.12.2018

9711')[]λ
50′ 003277AM18′    13ノ 9[|:40/00236/AM18′     :F・滝、」:]:10310816625 Datα Oa122018

1Decision: 丁he Committee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 04 12 2018 raised by ME!T tthe Committee decided to wait for reply ofthe firm

Case is deferred.

ICase No.:36ノ 19ノ 80日       IParty Name:ASHOKA     Meet No/Dateil 1/80-   I Deferred
lALC2′2017           MANUFACttUR:NG LTD,  ALC2/2018

06122018

1HQ F‖ e                 RLA F‖e                Lic.No/Date:02102079411

98'91/80ノ 950199,17/AMl,(  :97′ チ1940/09179/AM18/  10311.2017       Date:06122018
Decisioni Committee considered the case as per agenda and noted that deficiency letter was issued

to the firm on 13.09.2019, howeveri no information received so far Committee decided to send final

reminderto furnish the requisne infOrmalon wlhin 15 days failing which case wili be rtteCted

Case is deferred
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:  iCase No.:12′ 19′ 80Ⅲ

l :ALC2ノ 2017

も91曽′烈私[ハ…。ハ07A■…′ ■)F撥|:01/80/050/00293/AM18/    :04/24/040/00151/AM18/

IDecisioni Comnllttee considered the case as per agenda

raised by MEl丁

ICase is deferred

lCase No.:9ノ 20ノ 80日

IALC2ノ 2017

1100

'Case No.:78′

19ノ 80中

IALC2ノ 2017

1HQ File

101

Party NameiHTL LIMI丁 ED  IMeet No/Date:11/80¨    IDeferred     l
:ALC2/2018
106122018           1

1Lic`Noノ Datei041 01 63668 1

106 11 2017           1Date:061220181

and decided to send deficiency letterto firm l

Party NameiS AND P
ENttERPRISES

IMeet No/Date:11/80¨

:ALC2/2018
106122018

I Deferred     l

IHQ File             RLA File            lLic No′ Date:04101636671          :
101ノ 80/050′ 00373/AM18/   :04ノ 24′ 040′ 00148′ AM18/   106 11 2017           1Date:06.1220181

Decision:丁he Commltee considered the case as per agenda and noted that deiciency letter was

issued to the lrm on 29 11 2018 raised by MSME The Commltee decided to wal for reply ofthei

lrm

Case is deferred

Party NameiSMS INDIA  IMeet No/Date:11/80‐   IDeferred
PVtt LTD,            IALC2/2018          1

106122018           1

RLA F‖ e               lLic Noノ Date:05104045541

:01/80/050/00359/AM18ノ    :05ノ 24ノ 040/00341/AM18/   109112017 IDate:061220181

Oeiision: fne Committee considered the case as per agenda and noted that deficiency letter was,

,issued to the firm, however, no information received so far. The Committee decided to send final '

ireminder to furnish the requisite information within 15 days failing which case will be rejected. i

,Case is deferred.

1102

1103

HQ File RLA File Lic.No/Date:65100000'10
:01/80/050/0 0171lAM1gt ..65t241040t00006/AM18/ 15.11.2017 Date:06.12.20'18 '

Decision: ln the last meeting, party was asked to appear for PH. Nobody appeared. The Committee
,considered the case as per the agenda and decided to call for Personal Hearing.

'Case is deferred.

ICase No.:48ノ 8ノ 80日

:ALC2ノ 2018

ICase No.:39ノ8/80中

IALC2ノ 2018

Party Name:UNIN/TL
PRECISiON PV丁 .LTD

Party Name:ALSTOM
丁RANSPOR丁 INDIA
LIMITED

IMeet No/Dateil 1/80-
IALC2/2018

106122018

IDeferred     l

IMeet No/Dateil 1/80¨    IDeferred
IALC2/2018
106122018

HQ File             lRLA File             lLic No′Date:07101124221           1

瑞 ぷ:ゐ 50′ 00162/AM19′  11停 /2'だ融0/00227/AM18/ ITざ 1lIお1デ
V.'V……'一

IDatei06 12 20181

1Decislon:Personal hearing was given to the nrm ln the personal hea百
ng the lrm informed the    l

commltee that l has taken vanous A A licences for supply of 33 raiVtramway coaches Further,lrm l
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stated that it has taken an additional licence fo.r supplementary material required for these very 33rail/tramway coaches. However, it has an additional export ouiigailon of another 33 rail/tramway
coaches in this licence.

The Committee observed that the given submission is not tenable. The committee decided to seek adetailed report from the concerned RA regarding of all such licences issued to the firm, admissibilityand current status.

Case is deferred.

Party Namei VEELINE    Meet No/Date:11/80‐
MEDIA LTD           ‐ALC2/2018

106122018
HQ File RLA Fite Lic.No/Date:O2tO2OtgBs

104 :01/80/050/00336/AM18/ :02r24t040r00130/AM18/ 20.11.201T Date:06.12.2018
Decision: The committee considered the case as per agenda and noted that deficiency letter was
issued to the firm on 29'11.2018 raised by DIPP. The Committee decided to wait for repty of the firm.

Case is deferred.

Case No,:55ノ 19′ 80‐
ALC2′2017

Case No.:77ノ 19ノ 80‐
ALC2ノ2017

HQ File

Patty Name:MAK
CONTROLS AND
SYSTEMS PVT LTD

RLA File

Deferred

105

Meet No/Dateil 1/80-   Wthdrawn
‐ALC2/2018
06122018

Lic No/Date:3210078312
27 11 2017            Date:06122018:01/80/050/00358/AM18/   :32/21/040/00o73/AM18/

Case No.:26ノ 20ノ 80ニ
ALC2/2017

Case No.:3ノ 20/80‐
ALC2ノ2017

Decision: The committee considered the case as per the agenda and noted that this case wasdiscus-sed in Meeting No. '10/80-ALc2l2o18 dated 16.1 1 .2018. The firm vide their e-mait 9.1 1.201g
!as. 

ilfgrmed that they have surrendered the above ticense to RR, coimbatore. The Committeedecided to withdraw the case from agenda.

Case is withdrawn.

‐HQ File            lRLA File ‐Lic No/Date:0310817800106 :01/80/050/00390/AM18/   1o3/94/040/00742/AM18/   1512.2017            Date:06122018

Decislon:The cOmmntee 86hsidered thさ もasさ as per agenda and nOted thatthe l D noiさ
sさ li t。MSME on 24.072018丁he Commntee decided tO wan forcomments frOm MsME

Case is deferred

Party Name: ICEM Meet No/Date:11/80‐ Deferred
ENGINEERING COMPANY ALC2/2018
PRIVAttE LIMI丁 ED, 06122018

LIMI丁ED 06122018

Party Namei SttERLI丁 E   Meet No/Date:11/80‐    Deferred
POWER TRANSMissiON ALC2/2018

107 HQ File            RLA File
Lic No/Datei031 081 8033

:01/80/050/00367/AM18/   :03/95/040/00649/AM18/   27.12.2017            Date:06122018

濡常霊茂漱需臨濡匙魂:諸き鰭索需臨庶」需
鵬まfinal Ю雨祠まsent b
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RLA File

:01′80/050/00384/AM18/   :03/94/040/00782/AM18/   04012018 Date:06122018

108 Decision: The Committee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 13.09.2019, however, no information received so far. Committee decided to

send final reminder to furnish the requisite information within 15 days failing which case will be

rejected.

Case is deferred.

Case is deferred

Case No.:20ノ 20ノ80‐

ALC2ノ2017

HQ File

Case No.:23′ 20′ 80‐

ALC2′2017

HQ File

Case No.:21′ 20ノ 80‐

ALC2′2017

HQ File

Case No.:22ノ 20′80‐

ALC2′2017

Party Name:BIRLA
PRECIS10N
丁ECHNOLOGIES LttD,   06122018

Meet Noノ Date11 1/80‐    Deferred
ALC2/2018

‐Lic No/Datei0310818218

丁ECHNOLOGIES LTD,   06122018

RLA File Lic No/Datei0310818219
:01/80′050/00387/AM18/   :03/94/040/00784/AM18/   104012018 Date:06122018

109 Decision: The Committee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 13.09.2019, however, no information received so far. Committee decided to

send final reminder to furnish the requisite information within 15 days failing which case will be

rejected.

Case is deferred.

Party Name:BIRLA
PRECISION

Patty Namei BIRLA
PRECIS10N

Party Name:BIRLA
PRECiS10N

IMeet No′ Dateil 1/80‐    Deferred
lALC2/2018

Meet No/Date:11ノ 80‐    Deferred
ALC2/2018

IMeet Noノ Dateil 1/80-   Deferred
lALC2/2018        1

TECHNOLOGIES LTD,   106122018

RLA File Lic No/Date:0310818275

:01/80/050/00385/AM18/   :03/94/040/00785/AM18ノ    105.012018 Date:06.122018

110 Decision: The Committee considered the case as per agenda and noted that deficiency letterwas

issued to the firm on 13.09.2019, however, no information received so far. Committee decided to

send final reminder to furnish the requisite information within 15 days failing which case will be

rejected.

'Case is deferred.

1                  丁ECHNOLOGIES LttD,   06122018         ‐

IHQ File                RLA F‖ e               lLic No/Date:0310818273
111 lo1/80/050/00386ノ AM18ノ    i03/94/040/00783ノ AM18′    105 01 2018           1Date:06122018

1Decision:丁 he Committee considered the case as per agenda and noted thatfinalreminder sentto

irm on 05 12 2018 丁he Conlmittee decided to await the reply ofthe firm

lCase is deferred
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ICase No.:25ノ 20′80Ⅲ      IParty Name:BGR      IMeet Noノ Date:11/80-  IDeferred
lALC2ノ 2017           1ENERGY SYSttEMS     IALC2/2018         1
1                   1L!MITED             06 12 2018
1HQ File                ‐RLA File                Lic.No/Date:0410163861

112 :01ノ 80′ 050ノ 00389/AM18ノ   104/24/040/00187/AM18ノ    0501.2018            Date:06122018

Decisioni The Conlnlittee considered the case as per agenda and noted that final reminder sentto

1lrm on 05.122018.丁 he Committee decided to awan the reply ofthe firm.

‐Case is deferred.

ICase No.:32′ 11ノ 80…        IParty Name:AQUASUB    IMeet No/Date:11/80-   IDeferred

lALC2ノ2018            1ENGINEERING         IALC2ノ 2018         1
106122018            1

1HQ F‖e              RLA File             tic No/Date:3210078358 1 Date:
113‐ :01ノ80ノ050/00223/AM19/     132/24/040/00040/AM18ノ      05.012018            1
‐
Decision:The Conlmittee considered the case as perthe agenda and it was decided to fonⅣ ard the

lcomplete set of application to D:PP for examination

lCase is deferred.

‐Case No.:29′ 20′80‐       Party Name:AQUASUB   Meet No/Date:11/80-   Deferred
ALC2ノ2017          [NG!NEERING        ALC2/2018.                       106122018

1HQ File            lRLA File           tic.No/Date:3210078359‐
1141:01ノ 80/050/00393/AM18/   132ノ 24ノ 040ノ 00042ノAM18/   108.01.2018           ‐Date:0612.2018

Decision:The Committee considered the case as per agenda and noted that deficiency letter was

liSSued tO the firm on 29.11 2018 raised by DIPP The Commltee decided to wan forreply ofthe firm

lCase is deferred.

ICase No.:37′ 20ノ80Ⅲ      Party Name:RAYCHEM   :Meet No/Date:11ノ 80-   Deferred
lALC2ノ2017           RPG PVT LTD.        IALC2/2018

‐06122018
1HQ File                lRLA F‖ e                Lic No/Date:03108183021
101ノ80ノ050/00401/AM18/   :03/95/040/00728/AM18/   10801.2018           1Date:06.122018

1Decisioni tthe Committee considered the case as per agenda and it was decided to ask the firm to

l15 furnish the information on fo‖ owing point―
‐   l  Starting from the specification ofthe export product,basic calcu!ation as to how ofraw

‐      material proposed forimport has been arrived at,including the net weight of components to

l   be manufactured out ofthese imponed mate‖ a:s,wastages claimed at each stage of

l     manufactu‖ ng wnh cOmplete iuStrica10n and suppotted by documentary evidence/drawings
etc

Case is deferred.

ICase No.:27′20′80‐      IParty Name:PRECISiON  IMeet No/Date:11/80-   Deferred
l161ALC2ノ 2017           1EQU:PMENTS(CHENNAI)IALC2/2018

1PVT.LTD.              06122018
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,HQ File RLA File Lic.No/Date:0410163886
:0'1/80/050/00391/AM 18/ :041241040100206/AM 1B/ 09.01 .2018 Date:06.12.2018

Decision: The committee considered the case as per agenda and noted that the case was earlier
referred to DIPP and l.D. note on 19.03.2018, however, no comments received. The Committee
decided to ask the firm to furnish the information as per recommendation of Consultant (Tech-3)on
following points-

1. Detail technical drawings with dimension of each export product, Catalogue, if any, may also
be furnished.

2. Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

3. Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to
be manufactured oul of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary evidence/drawings
etc.

Case is deferred

lCase No.:1ノ 3ノ80…ALC2ノ2018 1Party NameiS AND P      ,Meet No/Dateil 1/80-   IDeferred
l                    lENttERPRISES          IALC2/2018         1

106122018           ‐

117腸側λ5900007AM19  1場厨脱900202ハM13 もよ牌児背
0410163885 Dab

Decision:Committee considered the case as per agenda and decided to send deficiency letterto

lrm raised by MSME
Case is deferred

lCase No.:4′ 20′80‐        Party Name:ISGEC      IMeet No/Dateil l′ 80‐    IApproved
.ALC2ノ2017           HEAVY ENGINEttRING   ALC2/2018         1

LIMI丁ED             06 12 2018

HQ F‖e                 RLA File                Lic.No/Date:0510405282
:01/80/050ノ 00368/AM18/   :05/23/040/00375/AM18/   10.01 2018            Date:06122018

118 Decision:The Conlnlittee considered the case as per agenda and decided to ratify the norms as per

w「lten comments of DIPP vide DIPP No P-47011/354ノ 2018-丁SVV dated 15 11 2018 丁he same is

enclosed in the annexure attached

lRA concerned may take further necessary action as perthe decision of NC

‐Case No.:35r20′ 80…        IParty Name:TINITA        IMeet Noノ Date:11/80¨    IDeferred
ALC2′2017             ENGINEERING PVtt LTD   ALC2/2018         1

106.122018            ‐

119 HQ File                  RLA File                  Lic No/Datei031 0818442‐ Datei
:01ノ80ノ 050/00399/AM18/     :03/95ノ 040′ 00851′AM18/     11012018

1Decision:The Committee considered the case as per agenda and it was decided to ask the firm to

furnish the lnforrnation as per representative of MSME on fo‖ owing points―
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‐   l  Detalitechnical drawings vvith dimension of each export product,Catalogue,if any,may also
l      be furnished

1   2. Welght of each Export Product
‐
   3  VVeight of each ofthe imported and indlgenous input,separately for each product,for the
‐     purpose of mateHal balancing Net weight(Gross weight minus wastage)for each imported

and indigenous inputin the export product may be indicated Net weight along with detalls of

otherimported input to be used in the resultant product and soughtto be imported′ procured

from sources otherthan the license,if any,may also be indicated

4. Starting f「 om the specification ofthe export product,basic calculation as to how of raw

‐      material proposed forimport has been arrived at,including the net weight of components to

l   be manufactured out ofthese imported mate面 als,wastages claimed at each stage of

l     manufactu百 ng wlh complete luStrica‖ On and supported by documentary evidence/drawings
etc

‐
Case is deferred

Case No.:54ノ 20′ 80Ⅲ        IParty Name:SWAS丁 IK      Meet No/Dateil 1/80¨     Deferred
ALC2ノ2017             1丁 UNGSTEN PVT LttD      ALC2/2018

06122018
1HQ File                lRLA File               lLic No/Date:0310818444 Date:

1201911,9199919941,1今 vl,1   ‐:9,1?口 1919199'子 4/AM18/    11012018        1
1Decision:丁 he Comnlittee considered the case as per agenda and noted that reply has been

teceived from the firm lt was also noticed thatthe case has not yet been referred to nИ OM ttherefore
lthe Commltee decided to foⅣ vard the same to Consultant(丁 ech‐ 1)for hiS COmments

Case is deferred

Case No.:13/3ノ 80‐ALC2ノ2018 Party Name:DIAMOND    IMeet No/Date:11/80¨    IDeferred

‐                    IMttTAL SCREENS(P)LttD  IALC2/2018         1
106122018            1

1HQ File                  lRLA File                 lLic No/Datei6510000011 1 Datei
:01/80/050/00013/AM19/     165/24/040/00007/AM18/     131.012018            1

12116こ
tiζ i6hi tth6 60品 mlteさ c6Asidきたb ih8 6ムζe as perthe agenda and noted thatthe representat市e
offirm appeared before NC Meeting No:10ノ 80¨ ALC2/2018 dated 16 11 2018 and was asked to
submit certain information for examination ofthe case,however,no reply has yet been received tthe

Commltee decided to wan fOrreply ofthe lrm

Case is deferred

lCase No.:37ノ 5ノ 80…       IParty Name:D:LIGENtt    Meet No/Date:11/80¨   Deferred
lALC2/2018           SCM SOLUT10NS      IALC2/2018
1                    PRIVATE LIMI丁 ED       06 12 2018

1HQ File                RLA File                Lic.No′ Date:0910065941
:01/80/050/00086/AM19/   :09/24/040/00554/AM18/   31 01 2018            Date:06122018

1221
Decision:丁 he Committee considered the case as per agenda and noted that deficiency letter vvas

issued to the firm on 27 11 2018 raised by MSME The Committee decided to wait for reply of the

irm

‐Case is deferred

30

ヘ



Case No.:79ノ 11′ 80‐        Party Namei HONDA      Meet No/Dateil lノ 80-   Deferred
ALC2ノ2018            TRADING CORPORAT10N  ALC2/2018

1ND:APW LTD         o6 12 2018

123肌刷λ5900270AM19 1■昂島900418ハ Ml釘  も
'ど

児背
0510405508 Daα

Decision:The COmmittee considered the case as perthe agenda and it was decided to fon″ ard the
complete set of application to DHl for examination

Case is deferred

Case No.:52′ 20′ 80‐       Party Name:MICRON     Meet No/Dateil 1/80-   Deferred
ALC2′2017             !NSTRUMENttS PVT LttD   IALC2/2018

‐06122018
HQ F‖ei                  RLA File:                 Lic No/Datei0510405538 Datei

124 01/80/050/00416/AM18/      05/24/040/00552/AM18/      06022018
Decision:丁 he committee cOnsidered the case as per agenda and noted that an i D Note sentto

DIPP on 16 03 2018 and subsequentreminderon 25 09 2018,however,no comments received The
Commttee decided to send reminderto DIPP

ICase ls deferred

.Case No.:21′ 11′ 80‐         Party Namei               Meet No/Date:11/80-    Deferred
ALC2ノ201 8             uNDERCARRIAGE AND    ALC2/2018

TRACttOR PARttS PVT LTD 06 12 2018

125 HQ F‖ e                  RLA F‖ e                  Lic Noノ Date:0310819089 Datei
:01/80/050/00212/AM19/     :03/95/040/00958/AM18/     12022018

‐Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard a
lCOmplete set of applicatiOn to nЛ SME for examination Case is deferred

Case No.:33′ 20′80‐      Party Name:AUttOCOM P  Meet No/Date:11/80-   Deferred
ALC2′2017           coRPORAT10N PANSE  .ALC2/2018

PRIVATE L!MITED       06 12 2018

HQ File             RLA File            Lic No/Datei311 0066981
1261:01/80/050/00397/AM18/   :31/83/040/00154/AM18/   113 02 2018           1Date106 12 2018

Decision:The COnlmittee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 22 11 2018 raised by DHI 丁he Committee decided to waitfor reply ofthe firm

Case ls deferred

Case No.:36ノ 11′ 80‐        Party Name:BANGALORE   IMeet No/Date:11/80-   Deferred
lALC2ノ2018             Blo丁 ECH LABS PVT LttD,  IALC2/2018

106122018

127肌刷尾5餅0022″AMl餅  lt昇騒900306AMl釘  |よ腰児背
0刊 0112840 Ddα

Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard the
complete set of applicatlon to Consultant(Tech-3)
.Case is deferred
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128 :01ノ 80/050/00082/AM19/ :03/95′ 040/00754ノAM18/     21022018

Decision: The Committee considered the case as per agenda and-noted that the l'D note sent to

DIPP on 20.09.2018. The committee decided to send reminder to DIPP.

Case is deferred.

‐Case No.:33′ 5′ 80‐ALC2′2018 Party Name:LARSEN&
丁OUBRO LIMIttED

IRLA File

Meet No′ Dateil 1/80-   Deferred

ALC2ノ 2018
06122018           ‐

tic No/Date:0310819295 1 Date:

Meet No/Date:1 1/80- Deferred

ALC2|2018
06.12.2018

Lic.No/Date:0310819380 Date:

HQ File

IHQ File

129101′ 80/050′ 00081/AM19′

IHQ File

1301:01/80/050/00030′ AM19/

IHQ File

1311:01/80′ 050ノ 00009′AM19/

ICase No.:8ノ 3′80‐

IALC2′ 2018

132

HQ File
i01/80/050/00008/AM19/

Case No.:32′ 5′ 80‐ALC2ノ 2018‐ Party Name:丁 INl丁A
ENGINEERING PVT LTD

Decision: The Committee considered the case as per agenda and noted that the l D' note sent to

MSME on 03.07.2018. The committee decided to wait for comments from MSME'

Case is deferred.

Case No.:30/3/80-ALC2/2018 Party Name:COTSWOLD Meet No/Date:1'll80- Deferred

ARiHITECTURAL ALC2I2O18

PRODUCTS (lNDlA) 06.12.2018

:03ノ94/040/00923/AM18′      ‐27022018

ICase No.:9ノ 3′ 80‐ALC2′2018 1Pany NamelMiCRON
lNSttRUMENTS PVT LttD

RLA File

i03ノ95ノ 040/01031′AM18/     23022018

PVT LttD

RLA File

RLA File

Party NamelS AND P
ENTERPRISES

RLA File
:04/24/040/00249/AM18/

Lic No/Date10310819430 Datei

Meet Noノ Dateil 1/80-   IDeferred

ALC2/2018
06122018

Lic No/Datei0510405742 Datei

Meet No/Dateil 1/80-   IDeferred
ALC2/2018         1
06122018           1

Lic No/Datei0410164032
02 03 2018            Date:06122018

,Decision: The committee coniidered the case as per agenda and noted that the case was referred

to DIPP in May 2018 and an l.D. note sent to DIPP on tS'tO'ZOtA, however' no inputs received from

Dlpp. The committee decided to forward the case to consultant (Tech-3)for comments.

Case is deferred.

:05/24/040/00599/AM18/     .28022018

Decision: The Committee coniidered the case as per agenda and decided to forward the case to

DIPP for comments as per observation of MSME representative.

Case is deferred.
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IDecision:丁he Committee considered the case as per agenda and noted that deficiency letter was

‐   lSSued tO the firm on 05 12 2018 raised by MSME The Committee decided to wait for reply of the
lrm

lCase is deferred

Case No.:43ノ 3′ 80‐      Party Name:RONCH     .Meet No/Date:11/80-   1/VLhdrawn
ALC2ノ2018           PoLYMERS PVT LTD    ALC2/2018

06122018

133肌刷凡5900043ハ M19 1乳昂騒餅00999AM1 3 もよ1譜児lF0310819556 Da0161■ 2“ 8
‐    Dec:siOn:丁 he Comnlittee considered the case as per agenda and noted thatthe case was already
approved in Meeting No 1 10/80-ALC2/2018 dated 16 11 2018 The Conlmittee decided to withdraw

the case from agenda Case is withdrawn

Case No.:44′ 3′80‐        Party Name:STERLITE    Meet No/Dateil 1/80-   Deferred
ALC2′2018           PowER ttRANSMISS10N ALC2/2018

LIM!丁ED             o6 12 2018
HQ F‖e                 RLA F‖ e                Lic No/Date1031 081 9589

134 :01/80/050/00044/AM19/   :03/95/040/00867/AM18/   07 03 2018            Date:06122018

Decision:丁 he Committee considered the case as per agenda and noted thatthe informatiOn/reply

received from the firm was senttO MEIT on 05 12 2018 fortheir comments tthe Committee decided

tO wan fOrthe cOmments from MEI丁 Case is deferred

.Case No.:35′ 3′ 80‐       Party Name:SHIV       Meet No/Date11 1/80-   Deferred
lALC2ノ2018           1NDUSTRIES          ALC2/2018

06122018
HQ File                 RLA File                Lic No/Datei301 01 04260

135i01180/050/00035/AM19/  :30/24/040/00043/AM18/  08 03 2018         Datei06 12 2018
Decision: The COnlmittee considered the case as per agenda and noted that complete set of

application sentto MSME on 29 11 2018 for conlments

Case is deferred

Case No.:40′ 3ノ 80‐        Party Name:SHIV        Meet No/Dateil 1/80-   Deferred
ALC2ノ2018           1NDUSTR:ES          ALC2/2018

06122018
HQ File                RLA File               Lic No/Datei301 01 04261

136 :01/80/050/00040/AM19/   :30/24/040/00042/AM18/   08 03 2018            Date:06122018

1Decision: The cOmnlittee considered the case as per agenda and noted that complete set of

application sent to MsA/1E on 07 12 2018 for comments

Case is deferred
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HQ File RLA File Lic'No/Date:0510405842

137 :01/80/050/ooo21/AM19/ :051241040t00613/AM18/ 09.03.2018 Date:06 12'20'18

Decision: The Committee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 04.12.2018 raised by MSME. The bommittee decided to wait for reply of the

firm.
Case is deferred.

Case No.:21′ 3′ 80‐

ALC2′2018

Case No.:49′ 3′ 80‐

ALC2′2018

Case No.:29′ 11′ 80‐

ALC2′2018

139 1HQ File

:01/80/050′ 00220ノAM19ノ

Pany NameiSMC
PNEUMAT:CS(INDlA)
PRIVAttE LIMI丁 ED

Meet No/Date:11/80- Deferred

Atc2l2018
06.12.2018

Party NameiWELLCARE  Meet No/Date:11/80-   Deferred
OIL T00LS PN/T LttD    ALC2ノ 2018

06122018

Lic Noノ Date1051 0405873
138 1早

/[:λ 50700049′ AM 197   .用 5′ 2[lb10′ 00602′AM187   1403 2018           Datα
Oa122018

::僧:忠苫翼冊砕i:電誦『乱翼朧 t滝1鬼『誦∬1』嵩#肌1:椿Ⅷ冨
‐Case is deferred

砲 胤 :UNDERCARttAGE 躙 ち魁γ階
° 憫 ∈  DJ… d

AND TRACTOR PARTS    06 12 2018
PVT LTD

RLA File Lic No/Datei0310819856 Date:

:03/95′040′ 01062ノAM18′      16032018

140

becision: The Committee considered the case as per the agenda and it was decided to forward the

complete set of application to MSME.

Case is deferred.

HQ File

101/80′ 050/00194ノ AM19ノ

RLA File

Meet No′Dateil 1/80-   Deferred

ALC2/2018
06122018

Lic No′ Date:6510000013 Date:

:65ノ24/040/00008ノ AM18/     21032018

Deciiion: The Committee considered the case as per the agenda and it was decided to forward the

complete set of application to MSME.

Case is deferred.

Party Name:ELECTRONIC Meet No/Date:11ノ 80-   Deferred

lNSTRUMENTA丁 10N    ALC2/2018
06122018

He Fite IRLA File Lic.No/Date:3310030436

:01/80/050/00016/AM19/ ,3Btzatoqotoool2/AM18/ 23.03.2018 Date:06 12'2018

141 
D""i"ion: Committee considered the case as per agenda and noted that deficiency letter was issued

to the firm on 04.i2.201g raised by DIPP (Chemical). The Committee decided to wait for reply of the

firm.

Case is deferred.

Case No.:3′ 11′ 80‐ALC2′2018 Party NameiDIAMOND
MEttAL SCREENS(P)LTD

Case No.:16′ 3′80‐

ALC2′2018
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|   
‐Case No.:25ノ 3ノ 80‐       Party Name:BIRLA CABLE Meet Noノ Date11 1/80-   ‐Deferred     l

l   lALC2ノ 2018           LIMITED             ALC2/2018                     1
1                                                   10612.2018           1              1

1   .HQ File                 RLA File                Lic No/Date:11100283271             1

1142i01/80/050/09025/AM19′   :11/24/040/00017/AM18/ 23 03 2018      Datei06 12 20181

1    Decision:丁 he Committee considered the case as per agenda and noted thatthe information/reply  l
‐    received from the firm was sentto MEIT on 22 11 2018 for conlments.丁 he Commltee decided to   l
l  wan fOrthe comments from MEIT

I   ICase is deferred

l   lCase No.126′ 3ノ80中       Party Name:BIRLA CABLE Meet No/Dateil 1/80-   :Approved     l
:   IALC2′ 2018            tlM!丁 ED              ALC2/2018          1            1

106122018           1              1

1   1HQ File               RLA File              tic No/Dateill1 0028325 1            1

143:01/80ノ
050/90026/AM19/  :11/24ノ040/00009/AM18/  23 03 2018        1Date:061220181

Decision: The Committee considered the case as per agenda and decided to ratify the norms as   l
per wntten recommendation of MenY vide their∪ O No 17(12)/2018¨IPHW dated 13 11 2018 丁he ‐

l    same is enclosed in the annexure attached

l   lRA concerned may take further necessary action as perthe decision of NC.                |

Case No.:27ノ 3′ 80‐       Party Namei BIRLA CABLE Meet No/Date:11/80-   IDeferred     l
ALC2′2018           LIMI丁 ED             ALC2/2018         1           1

06122018           1              1

1   HQ File                RLA File               Lic No/Dateill10028330 1             1

1144:91/80/050/09927/今
M19/  :11/24′ 040ノ00010/今 M18/  2303.2018        1Date:06122018

1    Decision:丁 he Committee considered the case as per agenda and noted thatthe information/reply  l

:   rece市 ed from the lrm was sentto MEI丁 on 29 08 2018 and subsequentreminder on 29 11 2018 to l
l  MEl丁 丁he Commntee decided to wan forthe cOmments from MEIT                  I

I   ICase is deferred.

|   ICase No.:37ノ 3′ 80中       Party NameiBIRLA CABLE Meet No/Dateil 1/80‐    Approved     l
l   ALC2ノ 2018           LIMITED             ALC2/2018         ‐           |

06122018           1              1

1    HQ F‖ e                 RLA File                Lic No/Dateill1 0028326 1             1

145:01/80/050/99937/AM19/  ‐
:11/24ノ 040ノ 00011/今 M18/  23 03 2018         Date:061220181

:    Decision:The Conlmittee considered the case as per agenda and decided to ratify the norms as perl

l  ‐wrnten recommendalon of MelY vide their U O No 17(14)/2018-IPHW dated 13 11 2018丁 he   l
l   lsame is enclosed in the annexure attached

l   lRA concerned may take further necessary action as perthe decision of NC                     I
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ICase No.:24′ 3ノ80中       IParty Name:MICRON    Meet No/Date:11/80‐    I Deferred

ALC2ノ2018           1NSTRUMENTS PVtt LttD  ALC2/2018
06122018

HQ F‖e                ‐RLA File                Lic No/Datei0510406012
146 :01/80/050/00024/AM19/   :05ノ 24/040/00643/AM18/   28.03 2018            Date:06122018

Decision:丁 he Comnlittee considered the case as per agenda and decided to fon″ ard the case to

lDiPP for comments as perrecommendation of MSME representa‖ ve

‐Case is deferred.

‐Case No.168′ 5′ 80‐       Party NameiPERMANENT Meet No′ Date:11/80-   Approved
ALC2ノ2018           MAGNETS LIMITED     ALC2/2018

06122018

HQ Fi!e                lRLA File                Lic Noノ Datei031 08201 86

:01ノ80ノ 050/00117/AM19ノ    :03/95ノ040/01165/AM18′    28 03 2018           1Date:06122018

147 1Decision:丁
he Commltee considered the case as per agenda.Based on the recommendalon ofthe

representative from MSME the norms may be a‖ owed as under―

1  1  1mportltem l may be allowed for 5305 kg(waStage 73 37%after 1/3rd recovery)

2.:mport!tem 2 may be allowed for449 5 k9(waStage l14%after 1/3rd recovery)

RA concerned may take further necessary action as perthe decision of NC

ICase No.:1′ 6′80Ⅲ        IParty NameiSHAKTI      Meet No/Dateil 1/80¨   ‐Deferred
.ALC2ノ2018           1PUMPS(INDIA)LttD,    ALC2ノ 2018

106.122018           1

1HQ File                lRLA File                Lic No/Date:5610005378
:01/80/050/00122/AM19/   :56/24/040/00047/ノ Mヽ18/   28 03 2018            Date:06122018

Decision:The committee considered the case as per agenda and noted thatthe case was earlier

referred to D!PP andl D note senton 04 10 2018,however,no comments received Committee
decided to ask the firm to furnish the informalon as per recommendation of Consultant(TeCh‐ 3)on
fo‖ owing points―

‐   1. Weight of each Export Product

148 2ざ誡ム「織∬」躍置淋::G:f潤∬8:」:悦i』詔語i滉寵:E]:;器:」 :古風よ鷺d
and indigenous inputin the export product may be indicated Net weight along with deta‖ s of

otherimported input to be used in the resuitant product and soughtto be imported/procured

from sources otherthan the license,if any,may also be indicated_

3  Starting from the specification of the export product,basic calculation as to how of raw

material proposed forimport has been arrived at,including the net weight of components to

be manufactured out ofthese imported materials,wastages claimed at each stage of
manufactuttng wlh complete luStrica10n and supported by documentary evidenceノ drawings
etc

1   4.

I   Case is deferred.

36



ICase No.:67′ 5r80Ⅱ       Party Name:BHARA丁     IMeet No/Date:11/80‐   Deferred
ALC2ノ2018           HEAVY ELECttRICALS   ‐ALC2/2018

LIMITED               106 12 2018

HQ File                RLA File               lLic No/Date:0410164150
:01/80/050/00116ノAM19/   :04/24/040/00267/AM18/   102.04 2018            Date:06122018

149 Decision:丁he Commntee cOnsidさ red the c`ζ e as per agenda and noted thatthe information′ reply

received from the firm was sentto DHl on 04 12 2018 for comments tthe Commntee decided to wan

forthe comments from DHI

Case is deferred

lCase No.:22′ 3′80¨       Party Name:HIMACHAL  IMeet No/Date:11/80-   ‐Deferred
ALC2′2018           FUttURIS丁 IC          IALC2/2018

COMMUNICAT10NS LTD 106 12 2018

1HQ F‖ e                 RLA F‖ e               lLic No/Datei051 0406040
1501i01′ 80/050/00022/AM19′    :05/23/040/00516/AM18/   .03 04 2018            Date:06122018

1Decision:丁he Committee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 05 12 2018 raised by MEIT tthe Committee decided to wait for reply ofthe firm

lCase is deferred

Case No.:26′ 5ノ 80…        Party Name:BIRLA CABLE IMeet No/Dateil 1/80‐     Deferred
ALC2′2018           LIMI丁 ED             IALC2/2018

06122018

HQ File             RLA File            Lic No/Dateill10028332

151 :01/80′
050/00075/AM19/  il 1/24/040/00001′今M19/  13 04 2018         Date:06122018

Decision:The Conlmittee considered the case as per agenda and noted thatthe l D note sentto

M巨 IT on 03 07.2018 and subsequentreminder on 05 12 2018 The Committee decided to waitfor

comments from MEI丁

Case is deferred

Case No.:4ノ 5′ 80¨        Party Name:ENVIROttEK IMeet No/Date:11′ 80‐    Deferred
ALC2′2018           丁ECHNOLOGIES      ‐ALC2/2018

PRIVAttE LIMITED      06 12 2018

1HQ File                 RLA File               lLic Noノ Date1021 0208347.
:01′80ノ 050ノ00053/AM19/   :02/24/040/00202/AM18/   16.042018           ‐Datei06 12 2018

152
Decision: The Conlnlittee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 27 11 2018 raised by MSME tthe Committee decided to wait for reply ofthe

lrm

‐Case is deferred
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Case No.:40′ 8′80‐       Party Namei SARA SAE   Meet No/Date:11/80…    Deferred
ALC2ノ2018           PRIVATE LIMITED      ALC2/2018

06122018
1  1HQ File             RLA File            Lic No/Date:6110001499

153:01ノ ,0/950/09193ノ
AM19/  :61ノ24/040/00001/今M19/  16 04 2018         Date:0612.2018

‐Decision:The COnlmittee considered the case as per agenda and noted that complete set of

application has not been sentto MSME The Committee decided to send the application to MSME

immediately

l    Case is deferred.

|   ICase No.:63′ 11ノ 80Ⅲ       IParty Name:GOLDS丁 ONE  IMeet No/Date:11/80¨    IDeferred
l   lALC2ノ 2018             1NFRATECH LIMITED     IALC2/2018         ‐

‐06122018
11541HQ Fi:e                 lRLA File                l Lic.No/Date:0910066163 Date:
|   ‐:01/80/050/00254/AM19/     :09/24/040/00651/AM18/     18042018            ‐

I  D6`iζ i6hi tthe c6品品ntee cOngidered th6 caξさらζ661 thさ ふoこ ndaムhd‖ was aさむded tO f6rwala thさ
I  COmplete set of applicatiOn to DHl for examination Case is deferred

l  lcムζ
`NO.:五

0′らノ80・      Party N`品 61 Miё良6雨    IЙさet雨 6/bム iさ144,801  ‐56felrさ d
l   lALC2′2018           1NSttRUMENttS PVtt LttD IALC2/2018

‐0612.2018

HQ Fi!e                lRLA Fi!e               lLic No/Datei0510406252

155:01/80/059/00069/AM19/  :05/24/040/00042ノ AM19/  2704.2018         Date:06122018

1Decision:Committee considored the case as per agenda and noted thatthe l D.note sentto DIPP
.    on 02.08.2018 and subsequentreminder on 22 11.2018 The Committee decided to waitfor
comments from DIPP.

Case is deferred

lCase No.:21′ 5ノ 80・       Party Name:MicRON    Meet No/Date:11/80-   Deferred
ALC2′2018           1NSttRUMENTS PVT LTD  ALC2/2018

06122018
HQ File                 RLA File                Lic No/Date:0510406253

156:91/80/050/00070/AM19/ .:05ノ 24/040/00040/AM19/ 27 04 2018      Date:0612.2018

1Decision:The COmmittee considered the case as per agenda and noted thatthe!.D note sentto

lD!PP on 02.08 2018 and subsequentreminder On 22.11.2018 The Commltee decided to wanfor
comments from DIPP

ICase is deferred

lCase No.:22ノ5r80中      Party Name:MICRON    IMeet No/Dateil 1/80‐    Deferred
lALC2ノ2018           JNSTRUMENTS PVT LTD IALC2/2018                     1
1                                               10612.2018

157 1HQ Fi16            1良 LA 1le            lLic.N6′ Daiさ :6546406251           1
1:01ノ 80/050/00071/AM19/  1:05/24/040/00041ノAM19/  27042018        ‐Datei06.1220181
Detl`i6h:Th6 ёomttite6 66Aζ iderさ d ihしもちsさらζoさ|ら 0さハda ghd n6ied thatthき |.D.not6 ζもhi l。   ‐
DIPP on 02 08 2018 and subsequentrenlinder on 22 11 2018.丁 he Committee decided to waitfor
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lcomments from DiPP

ICase is deferred

lCase No.:23ノ 5′ 80‐

IALC2ノ 2018
IMeet No/Date:11/80¨    IDeferred

'ALC2/2018        1106122018           :

Party Name:RITES LTD.

;HQ File RIA fite Lic.No/Date:0510406273
,lSA .'OtleOl050/00072/AM19/ :05t24t040100045/AM19/ ,27.04.2018 Date:06.12.2018

Decision: The Committee considered the case as per agenda and noted that deficiency letter was
1

r issued to the firm on 27.11.2018 raised by DHl. The Committee decided to wait for reply of the firm. i

, Case is deferred

RLA File Lic.No/Date:0510406264
1591:01ノ 80/050ノ 00074/AM19/   105/24/040/00033ノ AM19/   127.04.2018

,Decision: The Committee considered the case as per agenda and noted that final reminder sent to
firm on 27.11.2018.The Committee decided to await the reply of the firm.

Case is deferred.

ICase No.:25r5′ 80¨

:ALC2ノ 2018

1HQ File

ENGINEERS& IALC2/2018

ICONSULttANTS PVT LTD 106.122018

Case No.:6ノ 8ノ80‐ALC2ノ 2018 1Party NameiL&T‐ MHPS
丁URBINE GttNttRATORS

HQ File

PRIVATE LIMITttD

RLA File

101/80′050/00129/AM19ノ      103/95ノ040/01112/AM18/

IDecision:Committee considered the case as per agenda and
120 09 2018 The Commltee decided to send reminderto DHI

,Case is deferred

IDatei06 12 20181

IMeet No/Date:11/80¨    IDeferred  :
IALC2/2018        1       1
106122018            1          1

1Lic No/Datei0310820724 1 Date:     |
127042018            1          1

noted thatthe l D note sentto DHl on l

1160

Case No.127′ 5ノ 80ⅡALC2′2018 1Party Name:ISGEC HEAVY  IMeet No/Dateil 1/80‐    IDeferred
lENGINEERING LIMiTED   IALC2/2018        1

106.122018           1

HQ File RLA File :Lic.NoノDate:0510406287,Datei

11611i01′80/050/00076/AM19/     :05/23/040ノ 00038′AM19/     101052018            1

1   1Decision:The Conlmittee considered the case as per agenda and noted thatthe l D note sentto

l   lDIPP on 05 12 2018 丁he Commltee decided to awanthe cOmments from DIPP
l   l

Case is deferred.

ICase No.:38′ 5ノ 80ⅡALC2ノ2018 1Party Name:丁 HE VVttS丁     IMeet No/Dateil 1/80-   IDeferred
1621                    1COAST PAPER MILLS LTD  IALC2/2018         1

1                         106122018            1

39

iDeferred



HQ File                  lRLA F‖ e                  Lic No′ Datei0710113226 1 Date:
:01′80/050/00087/AM19ノ      :07/24/040/00009/AM19/     03052018

Decision: 丁he Committee considered the case as per agenda and as per the deficiency raised by
.   MEI丁 Y vide their letter No i 17(24)/2018-lPHW dated 19 11 2018 1t is decided to ask the lrm to
l    furnish the following points:

1       l      Detail of export producti e design,drawing,calculation etc

l   ‖      Quantity ofimportitem required for manufacturing per unit export product for each

l   .          export product separately
l   l   i‖      VVastage claimed in manufacturing process
l   l   iv     」ustification thereof

l   lCase is deferred

ICase No.:30ノ 5′ 80ⅡALC2ノ2018 1Party Name:AUttOCOMP    Meet No/Date:11ノ 80-   IDeferred
l                    lCORPORA丁 10N PANSE    ALC2/2018         1

PR:VA丁巨LIMI丁 巨D        06122018          1

HQ File              iRLA File             Lic              Date:

163 :01′
80ノ 050/00079′ AM19/     :31/83′ 040/00010/AM19ノ      No/Date:3110067039   1

07052018            ‐

Decision:丁 he Committee considered the case as per agenda and noted that deficiency letter was

issued to the firm on 22 11 2018 丁he Committee decided to wait for reply ofthe firm

Case is deferred

Case No.:31ノ 5ノ 80…       IParty NameiA∪ 丁OCOMP  Meet No/Dateil 1/80‐   IDeferredlALC2/2018           1CORPORA丁 10N PANSE   ALC2/2018        1
1PRIVATE LIMI丁 ED       06 12 2018         1

‐HQ Fi!e             lRLA File            Lic            l

1641劇
/80/0590008研 AMl釘  1剖 β304900∝ γAM19 NdDatα 3‖ 0067040 0dα Oa122018

07052018          1

1Decisionitthe Committee considered the case as per agenda and noted thatfinalreminder sentto
firm on 05 12.2018 The Commltee decided to awan the repiy ofthe firm

Case is deferred

Case No.:41ノ 5ノ 80…       IParty Name:GODRE」 &   Meet No/Date:11/80-   Deferred
ALC2ノ2018           BOYCE MFG CO LttD:  ALC2/2018

06122018

1HQ Fi:e                ‐RLA F‖ e                Lic No/Datei0310820813:
:01/80ノ050/00090/AM19/   :03/94/040/00075/AM19/   07052018           ‐Date:06.12.2018

165‐ Decision:丁 he Committee considered the case as per agenda and noted that earlier case was

referred to DIPP,however,no conlments received tthe Committee decided to ask the firm to furnish

the informalon as perrecommendalon of ConsuLant(丁 ech-3)on fol!OWing points‐
l  Weight of each ttxport Product

‐   2  VVeight of each ofthe imported and indlgenous input,separately for each product,for the

l     purpOSe Of matettal balancing Net weight(Gross weight minus wastage)for each imported
l      and indigenous inputin the export product may be indicated Net weight along with details of
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other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

3. Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to
be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary evidence/drawings
etc.

Case is deferred.

Party Name:GODRE」 &  ‐Meet No/Date:11/80¨    IDeferred
BOYCE MFG CO LttD,  ALC2/2018         1

06122018           1

HQ File RLA File Lic.No/Date:0310820812
:01/80/050/00092/AM19/ :031941040100073/AM19/ 07.05.2018 Date:06.12.2018

Decision: The Committee considered the case as per agenda and noted that earlier case was
referred to DIPP, however, no comments received. The Committee decided to ask the firm to furnish
the information as per recommendation of Consultant (Tech-3) on following points-

1. Weight of each Export Product.
2. Weight of each of the imported and indigenous input, separately for each product, for the

166 ' purpose of material balancing. Net weight (Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with details of
other imported input to be used in the resultant product and sought to be imported/procured
from sources other than the license, if any, may also be indicated.

3, Starting from the specification of the export product, basic calculation as to how of raw
material proposed for import has been arrived at, including the net weight of components to
be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary evidence/drawings
etc.

Case is deferred.

Case No.:43ノ 5r80Ⅲ

ALC2ノ2018

Case No.:44r5′ 80‐

ALC2ノ2018
Party Name:GODRE」 &   Meet No/Date:11/80‐   IDeferred

BOYCE MFG CO LttD,  ALC2/2018
06122018

HQ File RLA File Lic.No/Date:0310820811
:01/80/050/00093/AM 19/ :031941040100060/AM 19/ 07.05.20'18 Date:06.12.2018

Decision: The Committee considered the case as per agenda and noted that earlier case was

referred to DIPP, however, no comments received. The Committee decided to ask the firm to furnish
the information as per recommendation of Consultant (Tech-3) on following points-

j67 1. Weight of each Export Product.
2. Weight of each of the imported and indigenous inpul, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each imported

and indigenous input in the export product may be indicated. Net weight along with details of
, other imported input to be used in the resultant product and sought to be imported/procured

from sources other than the license, if any, may also be indicated.
3. Starting from the specification of the export product, basic calculation as to how of raw

material proposed for import has been arrived at, including the net weight of components to
be manufactured out of these imported materials, wastages claimed at each stage of
manufacturing with complete justification and supported by documentary evidence/drawings
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etc.

Case is deferred.

' Case tto.:+O/SleO- Party Name:S AND P Meet No/Date:11/80- Deferred
ALC2I2O18 ENTERPRISES ALC2I2O18

06.12.2018

HQ File RLA File Lic.No/Date:0410164303
168r:01/80/050/00095/AM19/ :O4l24tO4OlOO027lAM19l 07.05.20'lB Date:06.12.2018

Decision: The Committee considered the case as per agenda and noted that deficiency letter was
rissued to the firm on 27.11 .2018. The Committee decided to wait for reply of the firm.

Case is deferred.

Gase No.:5215/80- Party Name:BIRLA CABLE Meet No/Date:11/80- Deferred
ALC2I2018 L|M|TED ALC2|2018

06.12.2018

HQ File RLA File Lic.No/Date:1 110028337
169,:01/80/050/00101/AM19/ :111241040100004/AM19/ 08.05.2018 Date:06.12.2018

, Decision: The Committee considered the case as per agenda and noted that the information/reply
received from the firm was sent to MEIT on 05.12.2018 for their comments. The Committee decided
to wait for the comments from MEIT.
Case is deferred.

Case No.:53/5/80- Party Name:BIRLA CABLE Meet No/Date:'11l80- Deferred
,ALC212018 L|M|TED ALC2|2018

06.12.2018

HQ File RLA File Lic.No/Date:1'110028336
.,rO :01/80/050/001O2lAMl9l :111241040100003/AM19i 08.05.2018 Date:06.12.2018

Decision: Committee considered the case as per agenda and noted that the information/reply
received from the firm was sent to MEIT on 04.12.2018 for their comments. The Committee decided
to wait for the comments from MEIT.

Case is deferred.

Case No.:45111t80- Party Name: JAMES Meet No/Date:11/80- Deferred
ALC2I2O18 ROBINSON LABS PVT LTD ALC2I2O18

06.12.2018

nrn HQ File RLA File Lic.No/Date:0910066251 Date:
"' :01/80/050/00236/AM19/ :091241040100035/AM'19/ 21.05.2018

Decision: The Committee considered the case as per the agenda and it was decided to forward the
'complete set of application to MSME.
Case is deferred.

Case No.:59111180- Party Name: AZAD Meet No/Date:11180- Deferred
172.ALC212018 ENGINEERING PRIVATE ALC2I2O18

L|MITED 06.12.2018
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‐HQ File                RLA File               lLic No/Date:0910066359 Datei
101/80/050/00250/AM19ノ      :09/24/040/00059/AM19/     120062018

Decision:The Committee considered the case as perthe agenda and it was decided to fon〃 ard the

lCOmplete set of application to DHl for examination
‐
Case is deferred

lCase No.:61′ 11ノ 80‐        Party Name:AZAD        IMeet Noノ Dateil lノ 80‐    Deferred
lALC2ノ2018             ENGINEERING PRIVAttE   IALC2ノ2018         ‐
I                     LIMiTED               06 12 2018

1731肌刷λ5α00252ハMlり  19月脱9。。。57AM19 ち:譜児背
0910066362 Dat

lDecision:The Committee considered the case as perthe agenda and it was decided to fon″ ard the

10mplete set of app:ication to DHlfor examina‖ on
‐Case is deferred

Case No.:77ノ 11ノ 80‐        Party Name:ERBAttECH    .Meet No′ Date:11/80¨    Deferred
lALC2′2018             MACHINERY P LttD      ALC2/2018

‐06122018

174腸刷凡5900268ハ Ml餅  1227脱 90001留AMl餅  ちよ譜児7『 3210078538 Dttα
‐
Decision:The Committee considered the case as perthe agenda and it was decided to fon″ ard the

,cOmplete set of application to MSM巨
ICase is deferred

‐Case No.:15′ 11ノ 80…        Party NameiBONAttRANS   IMeet No/Dateil 1/80-   Deferred
ALC2ノ2018             1ND:A PRIVAttE LIMI丁 匿D   IALC2/2018

106122018            ‐

IHQ File               RLA File              Lic No/Date:0310822146 Date:
1751:01ノ 80ノ 050/00206/AM19/     :03ノ 94/040/00229/AM19′      106072018            1

1Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard the

lCOmplete set of application to D卜 11 for examination

Case is deferred

lCase No.:66ノ 11′ 80‐        Party Name:AZAD         IMeet No′ Datell 1/80‐     Deferred
lALC2ノ 2018             ENGINEERING PRIVATE   .ALC2/2018

LIMI丁ED              106 12 2018

176鴨刷λ5900257AM19  1■扇脱900138/AM19 ‖ど児背
09100664281Ddc

lDecision:The Committee considered the case as perthe agenda and it was decided to fon″ ard the

complete set of application to[〕 Hl for examination

Case is deferred

lCase No.:17′ 11ノ 80Ⅱ        Party Name:DAGGER      Meet Noノ Date:11/80‐    :Deferred
1771ALC2′ 2018             MASttER丁00LlNDUSTRIESIALC2/2018         1

LIヽЛITED                106 12 2018
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I   HQ File                 lRLA File                lLic No/Date:0310822303 1 Datei
l    i01/80′ 050ノ 00208/AM19/     103/94/040/00322ノ AM19′      13072018

Decision:The Committee considered the case as perthe agenda and it was decided to fonvard the

complete set of app‖ cation to D卜 11 for examination

Case is deferred

l   Case No.:16′ 11′ 80‐        Party Name:GODRE」 &    ‐Meet No/Date:11/80¨    Deferred
ALC2ノ2018             80YCE MFC CO LttD,    ALC2ノ 2018

06122018

1178器刷凡5餅00207ハM19 1詭昴脱90033″AM19 吉

'情

児背
0釧 0822371‐ Da0

‐    Decision:The Conlmittee considered the case as perthe agenda and it was decided to fon″ ard the

complete set of application to DIPP for examination

Case is deferred

l  lёムζL雨 6:i44,11ノむ01      ‐|:rt,山 ム品と:ЁAヽ cALORE  IMeet No/Date:11/80‐   IDeferred
l   ALC2′ 2018             B10丁 匡CH LABS PVtt LttD,  IALC2/2018

06122018

179肌則λ5900232ハ M19  1■孵&9。。09。ハMl釘  指謂児]『071011361l Dttα
l    Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard the
l   complete set of applicalon to Consultant(Tech-3)for eXaminalon

Case is deferred

l   Case No.:8ノ 11/80‐ALC2′2018 1Party Name:L巨 IXIR       IMeet No/Dateil 1/80-   IDeferred
l                       RESO∪ RCES PRIVAttE    IALC2/2018         1

LIMITED               06 12 2018

HQ File                  RLA F‖ e                  Lic No/Datei0510407334 Datei
‐180 :01/80/050/00199/AM19/     :05/23/040/00202/AM19/     .27072018

1   ′Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard the
l    complete set of app‖ cation to MSME for examination

Case is deferred

l   Case No.:6ノ 11ノ 80‐ALC2′2018 Party Name:SPIRO丁 匿CH   IMeet No/Date:11/80‐    IDeferred
l                        HttAtt EXCHANGERS PVT  ALC2/2018

LttD                     06 12 2018

HQ File                  RLA File                 Lic No/Date:0510407357 Date:
‐181 1:01/80/050/00197/AM19/     ‐:05/24/040/00251′AM19/     130072018            1

1    Decision:The Conlmittee considered the case as perthe agenda and it was decided to fonⅣ ard the
‐    comp!ete set of applicatiOn to DIPP for examination

Case is deferred

.   Case No.:20ノ 11ノ 80‐       IParty Name:GODRE」 &    IMeet No/Date:11/80-   Deferred

182 ALC2ノ
2018             BoYCtt MFG CO LTD,    ALC2/2018

06122018
‐   HQ File                  RLA File                 lLic No′ Date:0310822695 Datei



:01/80/050/00211/AM19/     :03/94/040/00362/AM19/     30072018            1          1

Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard thel

complete set of application to DIPP for examination

Case is deferred

Case No.:33ノ 11′ 80¨        Party Name:STYL RI丁 E     .Meet No/Date:11/80-   Deferred  ‐
ALC2′2018             0PTICAL IND∪ SttRIES     ALC2ノ 2018                  ‐

06122018                     1

183鴨
刷 λ5900224ハ Ml餅  見詭 昂騒 90021創AM19 も:謂 児背

0310822705 DaO I

Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard thel

lcomplete set of application to MSヽ 4E for examination                                         l

Case is deferred

Case No.:12ノ 11′ 80Ⅲ        Party NameiMICRON      Meet No/Dateil 1/80‐    Deferred  
‐

ALC2′2018             1NSttRUMENttS PVT LttD   ALC2/2018         ‐       ‐
06122018                      ‐

HQ File                   RLA F‖ e                  Lic Noノ Date:0510407380 Datei

184 :01/80/050/00203/AM19/     :05/24/040/00264ノAM19/     13107.2018            
‐

‐Decision:The Conlmittee considered the case as perthe agenda and it was decided to fon″ ard the‐

lcOmplete set of application to DIPP for examination                                         l

lCase is deferred

Case No.:13ノ 11′ 80‐        Party NameiMlCRON      IMeet No/Dateil 1/80-   
‐Deferred

ALC2ノ2018             1NSTRUMENTS PVT LttD   ALC2/2018
106122018            1

HQ File              RLA File             Lic No/Date:0510407381 Date:
1185‐ :01/80/050/00204/AM19ノ      :05/24/040′00265/AM19/     131072018            ‐

‐    Decision:丁 he Conlmittee considered the case as perthe agenda and it was decided to fonⅣ ard the

l    cOmplete set of appllcation to DIPP for examination

l    Case is deferred

l  ‐Case No.:14′ 11ノ 80…        Party Name:MiCRON      IMeet No/Date:11/80-   IDeferred
l   ALC2′ 2018             1NSttR∪ MENttS PVtt LTD   ‐ALC2ノ 2018

106122018           1

1   HQ File                  RLA File                lLic No/Date:0510407383 Datei
1186.:01/80/050/00205ノ AM19ノ      .:05′ 24/040ノ 00263/AM19ノ     131072018

Decision:丁 he Committee considered the case as perthe agenda and it was decided to forward the

l   lCOmplete set of application to DiPP for examination

l   ‐Case is deferred

ICase No.:18′ 11ノ 80‐        IParty Name:KELV10N INDiA IMeet No′ Date:11ノ80‐   ‐Deferred
ALC2′2018              PVT LttD               IALC2/2018
187                                                  .o6122018

HQ File                  RLA Flle                lLic No/Date:0310822721 Datei
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101/80′ 050′00209/AM19/     ‐:03ノ94/040/00367ノ AM19ノ     131072018                      1
1  Decision:The Comm‖tee considered the case as perthe agenda and it was decided to foⅣ vard thel

lcomplete set of app‖ cation to DIPP for examination                                         l

l    lCase is deferred.

‐   ICase No.:7ノ 11ノ 80…ALC2ノ2018 Party Name:ISGEC HEAVY ‐Meet No/Date:11/80-   Deferred  l
l  l                    lENGINEERING LIMI丁 ED   IALC2ノ2018         1       1

06122018                      1

11881肌刷λ590∝ 98ハMlり  1■ 昂脱 90020夕AM19 ‖ 譜 児 ]『
0馴 0407435 Dttα

 l
lDecislon:The Committee considered the case as perthe agenda and it was decided to fon″ ard the‐

|   ICOmplete set of application to DIPP for examinatlon                                         ‐
|    ICase is deferred

lCase No.:9ノ 11′ 80‐ALC2ノ2018 Party Name:LEIXIR        Meet No/Date:11′ 80-   Deferred  l
l  l                    lRESOURCES PRiVAttE    .ALC2/2018                 1
:                        LIMl丁 ED              ‐06122018         1        1

HQ File                  RLA File                  Lic Noノ Date:0510407454 Datei    l
11891i01ノ80/050/00200/AM19/     :05/23/040/00218/AM19/     106082018            1          1

1  1Decision:The Commltee considered the case as perthe agenda and l was decided to foⅣ vard thel
lcomplete set of applicatiOn to MSME for exanlination

l   ,Case is deferred

‐  ICase No.:76ノ 11ノ 80‐       Party NameiHIMACHAL    .Meet Noノ Dateil 1/80‐    IDeferred  l
l   lALC2′ 2018             FUTURiSTIC           IALC2/2018         1        1

COMMUNICAT10NS LTD   06 12 2018

HQ File                RLA File               lLic No/Date:0510407445‐ Date:    |
11901:01ノ80/050ノ 00267/AM19/     :05/23/040/00215/AM19/     106082018            1          1
1Decision:The Conlmittee considered the case as perthe agenda and it was decided to fon〃 ard the
complete set of application to M巨 1丁Y for examination

lCase is deferred

l  lCase No.:78ノ 11ノ 80‐       IParty Name:TttRUMO     IMeet No/Dateil 1/80…    Deferred  l
‐   IALC2/2018              PENPOL PRiVAttE LIMITED ALC2/2018                  1

06122018

1釧 鴨側λ5900269ハ Ml餅  lン舅駐900003AMlり  もよ譜児背5310創 9822 Dttα  l
Decision:The Committee considered the case as perthe agenda and it was decided to fon″ ard the

l   10mplete set of application to Consunant(丁 ech-1)for eXamination                      ‐
|   ICase is deferred.

‐   ‐Case No.:11ノ 11ノ 80Ⅲ        Party NameJSGEC Hl丁 ACHI IMeet No/Date:11/80-   Deferred  l

ω 21LC22田
8    zosEN ttMTED   

話 ダ;別 :     |
IHQ F‖ e                  RLA File                  Lic No/Date:0510407480 Datei    l
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i01/80/050/00202/AM19′      :05ノ 23/040/00216/AM19/     108082018            1          1

Decisioni tthe Committee considered the case as perthe agenda and it was decided to fon″ ard thel

complete set of app‖ cation to DIPP for examinatlon                                         l

Case is deferred

.Case No.:19′ 11/80‐        Party NameilCEM        ,Meet No/Date:11/80¨    IDeferred  l
lALC2ノ2018           [NGINEERING COMPANY  IALC2/2018        1       1

PRIVAttE LIMi丁 ED,       06122018                  1

HQ File                  RLA File                  Lic No/Date:0310822939 1 Datei    l
193 :01/80/050′ 00210/AM19/     :03ノ 94/040/00306/AM19/     109082018                      ‐

Decisioni The Committee considered the case as perthe agenda and it was decided to fon″ ard thel

complete set of application to MSME for exanlination                                        ‐

Case is deferred

Case No.:43′ 11′ 80‐         Party Name:丁 HE AN∪ P     ‐Meet No/Date:11ノ 80¨    IDeferred  l
ALC2′2018             ENGINEERING LIMIttED   ‐ALC2/2018         1       1

.0612.2018                     1

1HQ File                RLA File               Lic No/Date:0810143257 1 Date:    |

194 :01/80/050/00234/AM19ノ      :08/24/040/00115′ AM19′      14082018            1          1

‐Decisioni tthe Committee considered the case as perthe agenda and it was decided to fon″ ard the‐

complete set of appHcation to DIPP for examination                                         l

Case is deferred

.Case No.:5ノ
11′80‐ALC2′2018 Party NameiLEGENDS ttH巨  IMeet NoノDate:11/80‐    IDeferred  l

MERCHANT GRO∪ P      ALC2/2018
06122018                      1

HQ F‖e                  RLA F‖ e                  Lic No/Date:0510407548 Datei
1951:01ノ 80/050/00196/AM19′      :05/23/040/00229/AM19/     ‐17082018            1          1

Decision:The Commntee cOnsidered the case as perthe agenda and l was decided to foⅣ vard thel

lcomplete set of app‖ cation to MSME for examination                                        l

Case is deferred

l   lCase No.110′ 11ノ 80‐        Party Name:CHEMICO     IMeet No/Dateil 1/80-   IDeferred  l
ALC2′2018             SYNttHEttlCS LttD,       ALC2/2018

106122018            1          1

HQ File                  RLA F‖ e                  L†c No/Date:0510407549 Datel    
‐

‐196 :01/80ノ 050/00201/AM19/     :05/23/040ノ 00227/AM19/     17082018            1          :

Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard thel

l    complete set of application to MSヽ ЛE for examination

Case is deferred
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|   ICase No.:48′ 11′ 80‐        ‐Party Name:AYYAPPA CNC 'Meet No/Date:11/80-   ‐Deferred  l
l   lALC2′ 2018             1PVT LttD,              IALC2ノ 2018          '        |

06122018                      1

1HQ File                  RLA F‖ e                 Lic No/Datei0710113740 Datei    l
11971:01ノ80/050ノ 00239′ ノヽM19ノ      :07/24′ 040/00132/AM19ノ      121082018            ‐          :

IDecisioni The Committee considered the case as perthe agenda and it was decided to fon″ ard thel

l    ,COmplete set of application to MSヽ 4E for exanlination

‐    Case is deferred

l  lCase No.:4′ 11ノ 80ⅢALC2′2018 Party Namei VICTORA AU丁 0 1Meet No/Date:11/80-   Deferred  l
l                         PVtt LttD              IALC2/2018                  1

06122018                      1

1   1HQ File                 lRLA File                lLic No/Date:0510407583 1 Date:    |
11981:01/80/050/00195/AM19/     :05′ 24/040/00296ノ AM19′      123082018                      1

‐   ‐Decislon:丁 he Comnlittee considered the case as perthe agenda and it was decided to fon″ard the
l   complete set of application to MSME for examinalon                              l

Case is deferred

‐
   Case No.:37ノ 11ノ 80‐        Party Name:BANGALORE   Meet No/Dateil 1/80-   Deferred  ‐

‐ALC2ノ2018             B10ttECH LABS PVtt LttD,  ALC2/2018
1   1                                                   106122018            ‐          |

199器刷λ5900228/AMlり  ]t厨騒900426/AM19  ちよ譜児背
0710113743 Dttα  ‐

|   IDecision:The Committee considered the case as perthe agenda and it was decided to foⅣ vard thel

lCOmplete set of application to Consultant(丁 ech‐ 3)for eXamination

Case is deferred´

ICase No.:27ノ 11/80‐        Party NameiPRttMIER     Meet No/Dateil 1/80‐    Deferred
‐   IALC2ノ2018             1ND∪ SttRIAL           .ALC2/2018                 1
1  1                   1CORPORA丁 10N LIMITED   06 12 2018                1

?00器晶λ5900213AM19 1392脱900427AMl W ち

'譜

児背
0310823294 Dttα  ‐

‐
   IDecision:The Committee considered the case as perthe agenda and it was decided to fon″ ard thel

lCOmplete set of applicatiOn to MSMtt for exanlination

‐Case is deferred.

‐   ICase No.:25ノ 11ノ 80‐        Party NameiLARSEN&     Meet No/Dateil 1/80‐     Deferred
.   ALC2′ 2018             丁OUBRO LIMl丁 ED        ALC2/2018

106122018            ‐          |

201腸側凡5900246ハ Mlり  ]詭3a90005創AM19 ちよ譜児背
0310823360 Dttα

lDecision:The Committee considered the case as perthe agenda and it was decided to fon″ ard thel

lcomplete set of application to DIPP for examination                                         l
Case is deferred

48

⌒



‐   ICase No.:26′ 11ノ 80Ⅱ        Party Name:LARSEN&     IMeet Noノ Date:11/80‐    IDeferred  ‐

ALC2′2018            TOUBRO LIMI丁 巨D       ALC2/2018
106122018

1202 1HQ File                RLA File               lLic No/Date:0310823355 1 Date:    |
.    :01ノ80/050/00217/AM19/     :03/95′ 040/00311ノAM19/     128082018            1          1

Decision:The Conlnlittee considered the case as perthe agenda lt was decided to referthe case  l

lo DIPP Case is deferred

Case No.:42′ 11ノ 80中        Party Name:MEDIVAC     ‐Meet Noノ Date:11/80¨    ‐Deferred  l
ALC2′2018             SURGICAL PRIVAttE      ALC2/2018         1

LIN41丁 巨D               06122018

103器刷λ5900233AMl餅  1727&900002ハ Ml餅  ちよ譜児背37100027101Ddα  l
Decision:The Conlmittee considered the case as perthe agenda and it was decided to fon″ ard thel

complete set of application to ConsuLant(丁 ech… 1)for eXaminalon                       l
lCase is deferred

Case No.:23ノ 11′ 80中        Party Namei」 AYESH       Meet No/Dateil 1/80-    Deferred
ALC2ノ2018             METALS AND FERRO     IALC2/2018         ‐

‐  .                    ALLOYS LLP           106 12 2018         1       1

204鴨
刷 λ590021″AMl餅  1397&900483AMl餅  ちよ譜 児背

0310823416 1 Ddα  l

Decisioni tthe Committee considered the case as perthe agenda and it was decided to fon″ ard thel

l   complete set of application to MSME for examinalon                             l
Case is deferred

lCase No.:28′ 11′ 80‐        Party Name:L&丁―MHPS    Meet No/Date:11/80‐     Deferred
‐   IALC2/2018             T∪ RBINE GENERAttORS   IALC2/2018         1       1
1                     PRIVAttE LIMITED        06.122018                  ‐

′
05鴨
刷 λ5900219ハ M19 13Ю 昂脱 90046創AM19 ちよ譜 児 ]『

0釧 0823400 Dat l

‐Decision:The Committee considered the case as perthe agenda and it was decided to fon″ ard thel
‐
complete set of application to DIPP for examinatlon

Case is deferred

.Case No.:51ノ 11ノ 80‐         Party NameiSttNI(DR INDIA  'Meet No/Date:11/80-   IDeferred  l
lALC2′2018             PRIVATE LIMITED        IALC2/2018                  :

106122018

106器刷λ5900242ハ M19 1刷月脱900303AMl餅  ちよ譜児旱F0510407643‐
Ddα

Decision:The Conlmittee considered the case as perthe agenda and it was decided to fon″ ard the‐

complete set of application to DIPP for examination

lCase is deferred

Case No.:58ノ 11ノ 80‐       Party Namei丁 EGA       ‐Meet No/Dateil 1/80‐    Deferred
.ALC2′2018             1NDUSttRIES LIMI丁 ED     ALC2/2018
207                                                    1o6122018            1

1HQ File                   RLA File                 
‐Lic No/Date:0210208676‐ Date:
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:01/80/050/00249/AM19/     :02/24/040/00087/AM19/     05092018            ‐

Decision:The COmmntee considered the case as perthe agenda and l wgs dさ
cidさ d i6 f。ふゐ,d ihさ

‐complete set of app!icatiOn to DIPP for examination

lCase is deferred.

208

Case No.:34/11ノ 80‐
ALC2ノ2018

HQ File

Case No.:60ノ 11/80Ⅲ

ALC2ノ2018

HQ File

Party Namei ULttRA
ENGINEERS

RLA File

Meet No/Date:11/80‐    IDeferred
ALC2/2018         1
06122018           ‐

Lic No/Date:3110067168 1 Date:

0609.2018           1:01/80/050/00225/AM19/     :31/83/040/00091/AM19/

Decision: The Committee considered the case as per the agenda and it was decided to forward the
complete set of application to DHI for examination.
Case is deferred.

Party Name:GLOVIS INDIA IMeet No/Date:11/80‐
PRIVAttE LIMI丁ED        ‐ALC2ノ 2018

106122018

rDeferred 
,

209 RLA File
:01/80/050/00251/AM19/     :04/24/040/00115/AM19/

Case No.:65′ 11ノ 80…
ALC2ノ2018

Lic No/Date:0410164647 1 Date:

06092018            1

Deferred

Decision: The Committee considered the case as per the agenda and it was decided to forward the
complete set of application to MSME for examination. case ii deferred.

Lic. No/Date: 07 101 13822 Date.
'z10 X?;J;50/00256/AM1e/ Tlol,'300,000e4/AM1e/ 06.0e2018

Decision: The Committee considered the case as per the agenda and it was decided to forward the
complete set of application to consultant (Tech-1) for their examination.
Case is deferred.

Party Name:PLANSE巨 INDIA Meet No/Date:11/80‐    Deferred
HIGH PttRFORMANCE    ALC2/2018
MAttERIALS PVtt LttD      06 12 2018

Deferred
Case No.:44rl 1/80‐

ALC2ノ2018

21l HQ File
i01/80/050/00235/AM19/

Case No.:50/11ノ 80中
ALC2ノ2018

HQ File

i01/80/050/00241/AM19/

Party Name:ALLROUND   Meet No/Dateil 1/80¨

(INDIA)VEGETABLE      ALC2/2018
PROCESSING MACHINES  06 12 2018
PRI

RLA F‖ e                 Lic No′ Date:3310030475 1 Date:
i33/24/040/00007/AM19/     12092018            1

Decision: The Committee considered the case as per the agenda and it was decided to forward the
complete set of application to MSME for examination.
Case is deferred.

Party山ち品6:AO+6ё 6MI  IMさ et No/Dム tき :44′ёb¨
INDIA PVtt LttD          ALC2/2018

06122018
RLA File                 Lic No/Date:3110067175 Date:
:31/83/040/00090/AM19/     12092018

212

50



Decision: The Committee considered the case as per the agenda and it was decided to forward the
' ,complete set of application to DHI for examination.

Case is deferred.

Case No.:46111t80- Party Name.TERUMO Meet No/Date:'l 'll80- Deferred
ALC2I2O18 PENPOL PRIVATE LIMITED 

..ALC2I2O18

06.'12.2018

^,^ HQ File RLA File Lic.No/Date:5310019847 Date:zrr :0'l/80/050/00237/AM'19/ .531241040100004/AM19/ 13.09.2018

Decision: The Committee considered the case as per the agenda and it was decided to forward the
complete set of application to Consultant (Tech-1) for their examination.
Case is deferred.

ICase No.:64′ 11ノ 80…        Party NameJND‐ SPH!NX    IMeet No/Date:11/80‐     Deferred
l  lALC2′ 2018             PRECIS10N LttD,        :ALC2/2018

'06122018

'41器
則λ5900255AM19  12氾孵脱90004群AM19 1:譜児背

2210"5975 Date

l   lDecision:The Committee considered the case as perthe agenda and it was decided to fon″ ard the
icomplete set of application to〔DHi for examination

l   lCase is deferred

l   lCase No.:49ノ 11ノ 80中        Party Name:L巨 IXIR       IMeet No/Date:11/80‐    ‐Deferred
‐   IALC2′ 2018             RESO∪ RCttS PRIVAttE    IALC2/2018         1

LIAlll丁ED              ‐06122018

151鴨刷λ5900240ハ M19  1■5&900264ハMl餅  増譜児背0馴 0407822 Dttα
lDecision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard the

l   lCOmplete set of application to nИ sME for examina‖ on
l    lCase is deferred

lCase No.:53′ 11′ 80‐       Party NameilSGttC HEAVY  Meet No/Date:11/80-   Deferred
l  lALC2ノ 2018            ENGINEERING LIMITED   IALC2/2018        ‐

10612.2018

'61器
刷λ5900244ハ M19  19月脱900263AM1 9  年よ譜児1『

0510407844 1 Dat

l   lDecision:The Conlnlittee considered the case as perthe agenda and it was decided to fon″ ard the

lcomplete set of application to DIPP for examination
l   lCase is deferred

ICase No.173′ 11ノ 80…        Party Namei PEttERS      IMeet No′ Date:11ノ80¨    IDeferred
lALC2ノ2018             SURGICALINDIA PVT LttD ALC2′ 2018

106122018           1
217.

IHQ File                   RLA File                 ‐Lic No/Date:0510407857 Datei

101/80/050/00264/AM19/     :05/24/040′ 00290/AM19ノ      120092018

Ｃ
Ｊ



Decislon:The Committee considered the case as perthe agenda and it was decided to fonⅣ ard the

l   cOmplete set of application to MSME for examinalon
l   ‐Case is deferred

l  .Case No.:22′ 11ノ 80口       IParty Name:CROWN      IMeet No/Date:11/80¨    IDeferred
l   ALC2ノ 2018             CLOSURES PVtt LTD     ALC2/2018         1

06122018            1

1   1HQ File                  RLA F‖ e                 ‐Lic Noノ Datei0310823992 1 Date:
1218 :01ノ 80/050/00213/AM19/     :03/94/040/00561/AM19/     26092018

1    Decisioni The Committee considered the case as perthe agenda and it was decided to fonⅣ ard the

l   
‐complete set of application to MSME for examination

1   lCase is deferred

l   lCase No.:57ノ 11ノ 80‐        Party Name:GL&V INDIA   Meet No′ Date:11/80-   IDeferred  .
ALC2′2018             PRI∨ AttE LIMI丁 ED        ALC2ノ2018

06122018            1

19肌刷凡5研00248ハM19 1与先厨騒900096ハM19 ちよ譜児背
釧10067179 1Ddα

l   lDecision:The Conlmittee considered the case as perthe agenda and it was decided to forvvard the

l   COmplete set of application to MSMtt for examinalon

l    CaSe iS deferred

.   Case No.:54′ 11′ 80¨        Party Namei TttR∪ MO      Meet No/Date:11/80‐    IDeferred
l   lALC2ノ 2018             PENPOL PRIVAttE LIMI丁 ED IALC2/2018         1
1   1                                                   .06122018            1

120器刷λ5900245ハ M19  1■厨&900006/AM19 ち

'譜

児7『
5310釧 98591 Ddα

l    Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard the

l   lCOmplete set of application to Consultant(丁ech-1)for their examination

l    lCase is deferred

.   Case No.:56ノ 11′ 80…        Party Name:FREUDENBERG Meet No/Date:11/80-   IDeferred
l   ALC2/2018             FILttRA丁 10N            ALC2/2018         1
1  .                   TECHNOLOGIES INDIA    06 12 2018        1       1
1                         P∨ 丁LttD

1221 1HQ File                  RLA Fi:e                 .Lic`No/Datei3110067181 1 Date:

|   :01ノ 80/050/00247/AM19ノ    |:31/83ノ040/00097/AM19/    27092018        1
1    Decision:丁 he Conlmittee considered the case as perthe agenda and it was decided to fon〃ard the

l   lCOmplete set of application to MSME for examination
l    Case is deferred

l  lCase No.:68′ 11ノ 80日       IParty Name:MAGNE丁 l     Meet No/Dateil l′ 80‐   IDeferred  l
ALC2ノ2018

1222‐

HQ File

MARELLI丁 ALBROS      ALC2/2018
CHASSiS SYSTEMS      06 12 2018
PRIVAttE LI

RLA File Lic No/Date:0510407918 Date:
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ヘ

i01/80/050/00259/AM19/     :05/24/040/00352/AM19/     27092018            1          ‐

IDecision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard the

‐complete set of application to[)Hl for their examination
lCase is deferred

lCase No.:82′ 11′ 80‐        IParty Name:ANSTECH      Meet No/Date:11/80‐    Deferred  l
ALC2′2018                                   ALC2/2018

06122018

1HQ F‖ e                  RLA File                  Lic No/Date:3410044543 Datel
2231:01ノ80/050/00273/AM19/     :34ノ 24/040/00218/AM19/     04102018                      1

1Decision: 丁he Committee considered the case as per the agenda and noted that the hard copy.

‐application has not been received tthe Conlmittee decided to request RA&firm for furnishing the l
‐
hard copy of application

lCase is deferred

.Case No.:24ノ 11′ 80Ⅲ        Party Name:SHIV          Meet No/Dateil 1/80-    Deferred
ALC2′2018            1NDUSTRI巨 S           ALC2/2018

06122018                     1

224鴨
刷 λ590021引AM19 1議 厨島 9000釧 ハ Ml餅  むよ牌 児 1『

301"04463 DaO I

IDecisioni The Committee considered the case as perthe agenda and it was decided to fonⅣ ard the‐

10mplete set of applicalon to MSME for examinalon
lCase is deferred

lCase No.:75rl lノ 80‐        Party Name:ENPRO      Meet No/Date:11/80¨    ‐Deferred
lALC2′2018             1NDUSTRIES P∨ 丁LTD     ALC2/2018

0612.2018

ち251肌
刷λ5900266ハ M19 Ъ λ昂脱 900419AMl餅  午:柑 児背

釧 10067197 Datα
 l

‐   ,Decision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard the

lcOmplete set of applicalon to MSME for examinalon,
‐Case is deferred

ICase No.:67′ 11ノ 80‐       Party NamelMASU BRAKE  Meet No/Date:11′ 80‐   Deferred  
‐

IALC2′2018             PADS PRIVAttE LIMITED   ALC2/2018                  1
06122018                     ‐

2261器
馴 λ5900253AM19 1927&90039″ AM19 年十柑 児 1『

0510408083 Ddα
 ‐

‐Decisioni tthe Committee considered the case as perthe agenda and it was decided to fon″ ard the

complete set of application to MSMtt for examina‖ on                             ‐

|    ICase is deferred

lCase No.:69′ 11′ 80Ⅲ        Party NameiROttHE ERDE  Meet No/Date:11/80-   Deferred  l
227.ALC2ノ2018             1NDIA PRIVAttE LIMITED   ALC2/2018

06122018                      1
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ハ

‐
HQ File                  RLA File                  Lic No/Datei3110067209 Date:

|    :01/80/050′ 00260/AM19/     131′ 83/040′ 00112/AM19ノ      ー22102018

1   1Decisioni The Committee considered the case as perthe agenda and it was decided to fon〃 ard the

lcomplete set of app‖ cation to DIPP for examinatlon
lCase is deferred

l   lCase No.:70ノ 11ノ 80‐         Party Name:丁 lL LIMI丁 ED    Meet No/Date:11/80-   IDeferred  l
‐   .ALC2ノ2018                                     ALC2/2018

06122018

1281腸刷 凡5υ00267AMlり  1■ 昴島 90"05ハ Ml餅  ちよ摺 児背
0210208759 Dttα

 l

l    Decision:丁 he Committee considered the case as perthe agenda and it was decided to fonⅣ ard the

l    lcomplete set of app:ication to DHi for examination

l    lCase is deferred

l   lCase No.:71ノ 11ノ 80…        Party Namei丁 IL LIMITED    Meet No/Dateil 1/80-   Deferred
l   lALC2′ 2018              1                      ‐ALC2/2018

06122018

1291腸刷 尾5900262ハ M19 11九 屏騒 900106ハ Ml釘  ちよ摺 児 ]『
0210208760 Ddα  ‐

|   IDecision:丁 he Committee considered the case as perthe agenda and it was decided to fon″ ard thel

‐   ‐complete set of application to DHlfor examination
‐    Case is deferred

l   lCase No.:72′ 11ノ 80Ⅱ       IParty Namei丁 IL LIMI丁 ED    Meet No/Date:11ノ80-   ‐Deferred  
‐

|   IALC2′ 2018                                     ALC2/2018
06122018

1301肌刷凡5900263ハ Ml餅  ‐1■厨騒900104ハM19 ちよ幡児背0210208758 Ddα
l   lDecision:The Comnlittee considered the case as perthe agenda and it was decided to fon″ ard the
l   lCOmplete set of app‖ cation to DHifor examination

l   lCase is deferred

l   lCase No.:74rl lノ 80…        IParty Name:FLASH        Meet No/Dateil 1/80‐     Approved
l   lALC2ノ 2018             ELECTRONICS(:)PVtt LTD ALC2/2018         ‐

06122018
1   ‐HQ File                  RLA F‖ e                  Lic No/Datei3110067219 Datei
12311:01/80/050/00265/AM19/     :31/83ノ 040/00104/AM19/     29102018

1   1Decislon: The Conlnlittee considered the case as per the agenda and on the recommendation of‐

‐  representative of DHl decided to ratry the norms on Netto Net basis under GN¨ 4

1   1RA concerned may take further necessary actiOn as perthe decision of NC                      ‐
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ADD:T10NAL CASES CONS:DERED BASED ON THE PERSONAL HEARING GIVEN BY THE
COMMITTEE TO THE GiVEN FIRMS ON 06.12.2018:

Case No.:12ノ 8ノ80Ⅲ

ALC2ノ2018

HQ File

00A11:01′
80/990199135/AM19/

ICase No.:18ノ 8′ 80‐

ALC2′2018

HQ File

00A′2:01/80/050/00141/AM19/

ICase No.:22ノ8ノ80‐

IALC2ノ 2018

Case No.:54ノ 8ノ80‐

ALC2ノ2018

IMeet No/Date:10/80¨    IDeferred
ALC2/2018        1
06122018           :

RLA F‖ e                 Lic No/Date:311 0067088 1Datei
:31/83/040/00043/AM19/    25062018           1

Decision: The committee in meeting no. 10/80 dt. 16.1 1 .2018 had decided to call the firm for
today's meeting for a personal hearing to seek certain clarification. However, the case could not
be included in the regular agenda by oversight. The firm's representative appeared for PH. After
deliberations, the Committee decided to first examine the matter on file. The Committee deferred
the decision on the case.

Party Namei ULttRA
ENGINEERS

Party Name:ULttRA
ENGINEERS

Party Namel ULttRA
ENGINEERS

Meet No/Date:10/80-   IDeferred
ALC2/2018        1
06112018           1

Deferred

RLA File              Lic No/Date:3110067111:Datei
i31/83/040ノ 00053/AM19/     12072018            1

Decision: The committee in meeting no. '10/80 dt. '16.1 1 .2018 had decided to call the firm for
today's meeting for a personal hearing to seek certain clarification. However, the case could not
be included in the regular agenda by oversight. The firm's representative appeared for PH. After
deliberations, the Committee decided to first examine the matter on file. The Committee deferred
the decision on the case.

Meet No/Date:10/80-   IDeferred
ALC2/2018        1
06112018           1

HQ File RLA File Lic.No/Date:3110067126,Date:

OOA/3 :01/80/050/00'145/AM19/ :311831040100063/AM19/ 26.07.2018

Decision: The committee in meeting no. 10/80 dt. 16.11.2018 had decided to callthe firm for
today's meeting for a personal hearing to seek certain clarification. However, the case could not
be included in the regular agenda by oversight. The firm's representative appeared for PH. After
deliberations, the Committee decided to first examine the matter on file. The Committee deferred
the decision on the case.

Party Name:ULttRA    Meet No/Date:10/80-
ENGINEERS        ‐ALC2/2018

106.11.2018

HQ File RLA File Lic.No/Date.3110067142 Dale:
OOAJ4 :01/80/050/00177 lAMl9l :31/83/040/00078/AM'1 9/ 16.08.2018

Decision: The committee in meeting no. 10/80 dt. 16.11.2018 had decided to callthe firm for
today's meeting for a personal hearing to seek certain clarification. However, the case could not
be included in the regular agenda by oversight. The firm's representative appeared for PH. After
deliberations, the Committee decided to first examine the matter on file. The Committee deferred
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the decision on the case

‐Case No.155ノ 8ノ 80Ⅲ      ‐Party Name:ULttRA
IALC2′2018          1ENGINEERS

IMeet No/Date:10/80¨    ‐Deferred
lALC2′ 2018
‐06112018

IHQ File               ‐RLA F‖ e               lLic No′Datei3110067144 Datei

OOA15 1911'91999190178`今 v19′
 :31/,3/049/00979ノ AM19/ 16082018

1Decision:丁 he comnlittee in meeting no 10′ 80 dt 16 11 2018 had decided to ca‖ the firm for

loday's meeting for a personal hearing to seek certain clarification However,the case could not

lbe inCluded in the regular agenda by oversight tthe lrm's representat市 e appeared for PH After

ldeliberations,the Committee decided to first examine the matter on file The Committee deferred

the decision on the case

IHQ File                RLA File               Lic No′ Datei3110067145 Date:

00A/6:91/'919'9199179′
Av19ィ
  :'1/83′

040/90080/AM19/  16082018

1Decision:The committee in meeting no.10′ 80 dt 16 11 2018 had decided to ca‖ the firm for

10day'S meelng for a personal hea両 ng to seek certain clarrica10n However,the case could not

lbe inCluded in the regular agenda by oversight The firm's representative appeared for PH After
deliberalons,the Commltee decided to lrst examine the matter on ile tthe Commltee deferred

the decision on the case

Case No.:56ノ 8ノ80‐

ALC2′2018

Case No.:63ノ 8ノ80‐

ALC2′2018

‐Case No.:24′ 8ノ80‐

ALC2ノ2018

Party Name:∪ LttRA
ENGINEttRS

Party Name:ULTRA
ENGINEERS

Meet No/Date:10′ 80‐    Deferred
ALC2/2018
06112018

Meet Noノ Date:10/80¨    Deferred
ALC2/2018
06112018

HQ File RLA File Lic.No/Date:3110067143 Date:

OOA/7r:01/80/050/00186/AM19/'.3118310401000771AM191 
16.08.2018

Decision: The committee in meeting no. 10/80 dt. 16.1 1.2018 had decided to call the firm for
today's meeting for a personal hearing to seek certain clarification. However, the case could not
be included in the regular agenda by oversight. The firm's representative appeared for PH. After
deliberations, the Committee decided to first examine the matter on file. The Committee deferred
the decision on the case.

Party Name:GE POWER MeetNo/Date:10/80-   Deferred
iNDIA LIMITttD       ALC2/2018

16112018

IHQ F‖ e              ‐RLA File              Lic Noノ Datei0310821296 Date:16112018
:01/80/050/00147/AM19/  :03/94/040/00159/AM19′   29052018

00A′ 816ここiζ ioA:丁 hさ c6品mltee in meeting no 16ノ 80 dt 16 11 2018 had decided to callthelrm fora
lperSOnal hearing to seek certain clarification

lThe COmmittee considered the case as perthe personal hearing given to the firm Firm

lepreSentatives were informed to provide additional detalis Firm has undertaken to furnish the

lSame Wlh 15 days
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Case is deferred.

However, no one from the firm appeared for a personal hearing. Committee decided to provide

the firm one last opportunity to appear for a personal hearing. A letterfor personal hearing with

date of personal hearing to go to the firm'

Case is deferred.
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‐Case is deferred

Case No.:49′ 8′ 80…      Party Namel∪ NI VttL    Meet No/Datei1 0/80-   IDeferred
ALC2′2018          PRECIS10N PV丁 _LTD   ALC2ノ2018         1

16112018           1

HQ File               RLA F‖ e              Lic No/Datei6510000016 Date:16112018
:01ノ80ノ 050′ 00172′ AM19/  :65′ 24/040/00002ノ AM19′   12062018           

‐

00Ⅳ91熙∫1:limtt■tt■■調器催1:Td16伺
2釧 8 had deddedわ call he lrm bra

Party Name:UNI VTL    Meet No/Datei1 0/80-   Deferred
PRECIS10N PVT LTD  .ALC2/2018         ‐

16112018
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ExpOrt Product Aft Pylon Assemb:y(Advance

Licence No. 0710108868 dated 12.10.15)

lmport Sl.

No

lmport Raw Material Size used for
manufacturing

lmport
allowed
(kglfoot)

1
Aluminium Plate 25 4 mm Thickness,

AMS4050′ 7050-T7451
7728

Aluminium plate 57 15 mm Thickness,

AMS4050′ 7050-T7451
259024

3
Aluminium Plate 31 75 mm Thickness′

AMS4050,7050‐ T7451
24488

5
Aluminium Plate 76 2 mm Thickness,3MS

7‐323,7050-T7451
85512

6
Aluminium Plate 63 5 mm Thickness′ AMS

4050,7050-T7451
74504

7

A uminium Plate 82 55 mm Thickness′ BMs
7‐323,7050-T7451

800000

8
Aluminium P ate 50 8 mm Thickness,AMS

4050,7050-T7451
7600

9

A uminium Plate 38 1 mm Thickness′ BMS7
323,7050-T7451 690

Aluminium Sheet 1 27 MM Thickness,3are′

__   7075‐T6AMS‐ QQ―A250/12
60

5́8´



Aluminium Sheet 0 8125 MM ThickneSs′

Bare,7075-TO AMS―QQ‐ A‐250/12
68

18
Aluminium Sheet 1 27 MM Thickness′ Ciad′

7075T76 AMS‐ QQ A‐ 250/25
1352

つ
４

Aluminium sheet 1 6 MM Thickness,clad′

__7075T76 AMS‐ QQ A‐ 250/25
104

24

Aluminium sheet o 635 M M Thickness,

Bar0 7075‐T6AMS‐ QQA‐250/12
128

30
Aluminium sheet 0 635 MM Thickness′

Ciad,2024‐ TO AMS― QQ‐ A-250/5
1908

31
Aluminium Sheet l o16 MM Thickness′

Clad′ 2024-TO AMS‐QQ― A‐250/5
1004

（３
Aluminium Sheet o 8 MM Thickness′ clad′

2024‐TO AMS― QQA‐250/5
228

42
Aluminium Sheet 0 81 MM Thickness,3are′

6061-T4 AMS4347
1084

45

Aluminium sheet 1 016 MM Thickness′

Bare′ 6061-TO AMS4025 384

47
Aluminium sheet 1 27 MM Thickness′ Clad′

7075-TO AMS―QQ― A‐250/13
4868

48
Aluminium Sheet 2 54 MM Thickneζ

s′ claご

…

MS‐QαA 250/13
3348

49

Aluminium Sheet 3 175 MM Thickness,

Clad,7075‐ TO AMS‐ QQ― A‐250/13
1012

50
Aluminium Sheet 0 5 MM Thickness′ Clad′

2024‐ TO,AMS‐ QQ―A-250/5
1484

Ｅ
Ｊ

Aluminium Sheet 1 6 MM Thickness′ clad′

7075-T6′ AMS―QQA‐ 250/13
11464

つ
４
Ｅ
Ｊ

Aluminium Sheet 0 5 MM Thickness′ clad′

2024-TO AMS―QQ‐A-250/5
122

Ｅ
Ｊ

Steei plate 12 7 MM Thickness,

STEEL4340/AMS6359 8624

54

Steel Plate 63 5 MM Thickness,AMS6414

-――――――― (4340-N&T)
フ432

Ｅ
Ｊ

SteelRod 50 8 MM diameter

AMS6346/4130,ALT― AMS6414/4340
668

-59-



56

Steel Rod 38 1 mm diameter 15‐

5PH/AMS5659 CRES
144

57

Steel Rod 63 5 mm diameter

AMS6414/4340,ALIAMS S 5000/4340
1908

58

SteelTube 50 8 MM diameter

AMS6371/4130
48

59

Steel Rod 25 4 rnm diameter

AMS6414/4340
88

60

Steel Rod 44 45 mm diameter

AMS6414/4340
192

６́
SteelSheet l o16 MM Thickness′ 1/4 HARD

AMS5517 STEEL 301
６́６́

63

SteelSheet 0 3048 MM Thickness,1/4

HARD AMS5518 STEEL301 8

Ｅ
Ｊ
´
υ

Steel Sheet l.6 MM Thickness,1/4 HARD

AMS6350 STEEL 4130 96

66 St991Sheet 2 54 MM Thた kness,AMS5528
132

68 SteelSheet 4 0 MM Thickness′ AMS5528 328

69

Aluminium Extrusion ALCOA

49225/TIERNAY 60-4675′ 7075‐ T6511′ AMS‐

QQ‐ A‐200/11
3000

70

Alunninium Extrusion AND10133‐ 1401,

7075-T6511,AMS‐ QQ― A‐200/11
200o

71

Aluminium Extrusion AND10134‐ 1003′

フ075T6511′ AMS QQ― A‐200/11 6700

72
Aluminium Extrusion AND10134-2003,

7075-T6511′ AMS―QQ―A-200/11
33

73

Aluminium Extrusion AND10136‐ 2001,

7075-T73511,AMp_QQ_A‐ 200/11
Ｅ
υ
Ｅ
リ

74

Aluminium Extrusion AND10136‐ 2006′

7075‐T6511′ AMS‐ QQ―A200/11
5800

Ｅ
υ
７
′

Aluminium Extrusion AND10137-1005,

_   2024‐ T4,AMS― QQ― A‐200/3
64

76
Aluminium Extrusion BAC1503‐ 100131′

7075]6511′ AMS Qα A 200/11
50

77
Aluminium Extrusion BAC1503‐100133,

___亘⊇堅,「T6511,AMS‐ QQ‐A‐200/11
フ4

78

Aluminium Extrusion 3AC1503-100339′

7075-T73511,AMS‐ QQ―A-200/11
68

79
Aluminium Extrusion BAC1503-1420,7075-

T6511,AMS‐ QQA-200/11
150

80
Aluminium Extrusion BAC1503‐ 1420,7075-

T6′ AMS― QQ―A-200/11
280

―

`b´



81

Aluminium Extrusion BACI.5O3-1430, 7075-
T6, AMS-QQ-A-200/11 60

82
Aluminium Extrusion BAC1504-8245,7075-

0,AMS‐ QQ― A‐200/11
1250

83
Aluminium Extrusion BAC1517-1521,7075-

0,AMS‐ QQ―A200/11
1575

84
'Aluminium Extrusion BAC1517-1523′

7075-

0′ AMS―QQ‐A-200/11
2200

Ｅ
υ
０
０ Alumlnium Extrusion Ms200olH6 250

86 Aluminium Extrusion MS2OO0t -PX4-4OO
50

87 Aluminium Extrusion Ms20001‐ Px4 500
30

88 Aluminium Extrusion Ms20001 PY12 188
６́

89 Aluminium Extrusion MS2000L-py4-400 50

90 Aluminium Extrusion MS20001-py4-500
30

91 椒肥l鶏:配判:謡:4"6Q I可 6

92

Aluminium Extrusion TI[RNAY 60-305′ 707Ь :

T6′ AMS―QQ―A-200/11 33

93

Aluminium Extrusion TI[RNA面
7075T62AMS QQ A-200/11 33

94

Aluminium Extrusion TIERNAY 60-8009′

7075-0′ AMS― QQ― A-200/11
500

Ｌ
υ
Ｏ
フ Aluminium Extrusion vs20101‐ 1-2 27
96 Aluminium ExtrusiOn VS20101-2-2 24

97 Aluminium Extrusion Vs9o407

句 ～7年
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Ref:   lD No 1/80/50/485/AM-17/DESイ 9 dated lo.4.2018

SubleCt: Application of L&T MHPS Turbine Generatorforratlication of adhoc nor31s of

Advance Authorizatlon(AA)No.310808650 tinder Chapter 4 oflmport Policy.

Export Product: 300 MW Stearr Turbine.

lmports:

The above application has been exanrined by this office and cornments are as under:

ltem No.of AA Cont me nts

To be deleted as Applicant has stated to have not

impr:rted these items.

The above issues witlt the approval of J5(PLA).

//「D>?″引/′(ンノ (鷺辮rDevelol〕

DGFT,DES‐ |

F No.3/12/2017/TSW(B)dated 18/5/20」 8

lto 7,14,22,26,43 to 48′ 64′ 66′ 67′ 80

to 85

All other items up to item No.85,

Deleted as the dimensions indicated in Table and drawing

enclosed with application; differ. For example, for item

No.49, the blank dimension is 41x60x180 mm in the table

whereas in drawints, lhe nraximum dirnerrsion in z direction
is 120 rnm against the blank dimension of 180mm in the

table.

May be allowcd under GN-4 with accountability and Nil

wastage.

DES-l may ask the applicant and incorporate quantity in
numbers wherever quantity is given in "sets".
Iter.rr No. 21 word "without blades" may be srrffixed to the

ion of time,
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H-n 13112018

SubieCt: RatiFlcation of norms in terms of Para 4,7 of HBP.〔 Vol・ 1〕 in respect of Advance

AuthOrization No.0510401088 dated 04.01.2017 issued in favour of M/s.COrning

Technologies lndia Pvt.Ltd.,Gurgaon

This refer to DGFT I. D. No. 01/80/ 50 /528 /AM17 /DES-I1971 dated 08.02.2017 seeking

comments of this Ministry on the above mentioned application of M/s. Versatile Card Technology

Pvt. Limited, Chennai for export of "Single Mode optical Fiber".

2. The application has been examined in the Ministry of Electronics and

lnformation Technology from technical angle. 1'he import items are required for manufacturing tlte

export product. This Ministry recommends Ratification of norms of advance authorization as per the

details in Annexure.

Encl :- As above

(\
Y+..-,'>t-

(Sau rabh Ran jattl
Scientist-C

Tel-Z43Ol'164
Email-saurabhranjan@meity.gov.in

Shri S K Panigrahi, FTDO,0/o DGFT,Udyog Bhavan,New De1111
MeitY U O No 17〔 18)/2017-IPHLt/dated 13 11 2018
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Annexure

Lic.No.0510401088

Item UOM
Wastage

claimed in

testing

Wastage

allowed

Qty

requested in

DGFT

ety
Recommended

Single mode preform (20080-DR) KG 15% 5.00% 133500 118272.66

Single mode preform (20080-DU) KG 15% 500% 42000 37209.38

Single mode preform (20080-VPl) KG 15% 5.00% 500 442.97

UV Resin― l KG 15% 5.00% 112750 101062.50

UV Resin― l! KG 15% 5.00% 141350 126472.50
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i[liliifilll。.。 1/80/050/:∫:il)'品1:,Des‐1/  Dated:NIL.

ヽ心

Department of Industrial Policy & Promotion
(TS SeCtiOn)

Subject:M/SISGEC Hea■ly Engineering Limited‐ Advance Authorization No.0510405282 dated

♭|'″。 llY O、 し、′丈
一

９

盤
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ｅ
　
ｐ
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Advance Authorization may be ratified as under:

1, Drawing No.201-7-T89022-57 may be suffixed with the Name of the export item.
2, Net Empty weight of 19t70 Kgs. may be specified with the quantity ofthe export item.
3. Quantity ol import item at Sl. No. 1 may be allowed as 2810 Kgs, as 1.01 Kgs./kg. conrent in rhe

export item.
4. Word "Rough" may be prefixed with the description of import items at Sl. 2 and its Quantity may

be allowed as 263 l(gs. [2 Nos,) as 1.03 Kgs./kg, content in the export item,
5. Quantity oF import item at Sl. No. 3 may be allowed as applied for and specified as 6139 Kgs.

(15874 mrr).
6, Quantity of import item ar Sl. No, 4 may be allowed as applied for i,e. 2 Kgs.
7. Quantity of import item at Sl. No. 5 may be aliowed as 132 Kgs. (58 Nosl as 1.01. kgs/kg, content

in the export item.
8. Quantity of import item at Sl, No. 6 may be allowed as applied for and

(118 mtr).
9. Quantity of import item at Sl. No. 7 may be allowed as 5800 Kgs [4 nos).

Norms Committee may take a view.

Norms Committee I

DIPP No, P-47011 /354/201.8-Tsw dated. L5/tt/2018

specified as 51,240 Kgs,

/6グ /

auhan)
O fficer

|

ヽ
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Departntent of Industrial policy & prontotion
(TS Section)

i;:Ji*TJs_'i:r:t 
Heavv Engineering Linrired -Advance Authorization No. 0s1040s282 dated

Re[; DGFT Ref. No. OL/BO/OS0/00036/AML7 /Des-t/ Dated: NIL.

Advance Authorization may be ratified as under:

1' Drawing No' 2017-TE g022'sL may be suffixed with the Name of the export item.2' Nel Enrpty weight of L9170 t<gs. nray be specified *tirrirr. quantity of the exporr item.3 ' 
.';T,Ii.:i 

inrport item at sr 
"rvo. 

L mav t. ,rro*ui ,r'2810 Kgs, as 1.01 K[s./kg, conrent in rhe+ 
H:,i.#J:iriili, u'^i'i{i,:'i!!'iJ,rut::.?liTilJ:rTIixril , and i,s Quan,i,v mavs 
3r:lljf'n,!|;import 

it''' 't sl, N;. : mav u. 
"r[rrlJ'rs 

appried ror and speciried as 613e r(gs.6' Quanriry orimport irenr ar sr. No. n-,r]ll be arowed as appried for i.e. 2 Kgs.7 
l,,,,i,xt:Yr".:i'li::i'itenr 

at sr' r'ro, 5 nrav be ailowed u, i'sz Kgs. (58 NosI) as 1.01 kgs/kg. conrerr

: i11T:i,'Iflimport 
item at sl' No' 6 mav be allowecr as appried ror and speciried as 51.240 Kgs.9' Quanrity of irnport item at'r. No, 7 may be arowed ai Sgoo Kgs (4 nos).

A
Norms Comnrittee may take a view. W r

lsrrauffiaurran.l

Norms comnrittee I 
Deveropmcnt officcr

DIPP No. p-+70u./354/201.8_TSW 
dared 15/11 /ZO1B

_(gζ´
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Goverlllnent of india

ps,|t\ra
frffi'r'rι ttL Ч`Ъ

Gffi r:.rr.zorB
Date,......................,.,............

f+qiFr*1efu {s-truHffi {xreq
Ministry of Electronics & lnformation Technology

F+€IFrffi F{*il{, 5,fr fr * effi*, r$ ffi- t t ooos' 
Eleitronics Nikctan, 6, C G O Complex. New Delhi-110003

Website: rYwN.nrcity.gov.in

uu卜
7(12)/201鷲|:,W

SubieCt:RatirlcatiOn oF norms in terms of Para 4.7 of HBP.〔 VOl・ 1)in respect of Advance

Authorization No.11■ 0028325 dated 23 03.2018 issuedin favour of M/s.Birla Cable

Ltd.′ Bhopal

This refer ro DGFT l. D. No. OI lBO 150/26/AM19 /DES-"| /74 dated 15.05.2018 seeking

comments of this Ministry on the above mentioned application of M/s. Birla Cable Limited, Bhopal

for export of " Optical Fibre Cable".

2. The application has been examined in the Ministry of Electronics and

Information Technology from technical angle. The import items are required for manufacturing the

export product. This Ministry recommends Ratification of norms of advance authorization as per the

details in Annexure.

Encl :- As above

(Saurabh Ranian)
Scientist-C

Tel:-243017.64
E ma il-sau ra bh ranjan@ meity.gov.in

Shri S K Panigrahi, FTDO,0/o DGFT, Udyog Bhavan,New Delhi
MeitY U.O No 17(12)/2018-IPHW dated 13 11 2018
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Annexure

L:CNO.1110028325
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lnput UOM

Qtv
applied in

DGFT

Wastage

claimed

Wastage

allowed

ｅ

Ｑｔｙ

ｃｏｍｍ

ｎｄｅｄ

ｅ

Optical Fibre KM 10190.9 5% 4% 10093.82
Polythene KG 63635 5% 2% 6181.71
PBT Kg 2508.7 5% 2% 2436.98
Cable Filling Compound KG 1213.8 5% 2% 11フ9.12
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Ratification of norms in terms of Para 4.7 of HBP, (Vol.l) in respect of Advance
Authorization No.1110028326 dated 23.03.2018 issued in favourof M/s. Birla Cable
Ltd., Bhopal

This refer to DGFT I. D. No. O1/80/50/37/AM79/DES-1,/43 dated 15.05.2018 seel<ing
comments ofthis Ministry on the above mentioncd application ofM/s. Birla Cable Ltd., Bhopal for
export of" Optical Fibre Cable LT-cable ".

2. The application has been exantincd in the Ministry of Electronics and
Information Technology fronr technical angle.'l'he import items are required for manufacturing the
export product. This Ministry recommends Ratification of norms of advance authorization as per the
details in Annexure.

Encl :- As above

(Saurabh Ranjan)
Scientist-C

1'el:.24301264
Enrail-saurabhran jan@nreity.gov.in

Shri S K Panigrahi, FTDO,0/o DGFT, Udyog Bhavan′ Ne、v Delhi
MeitY U O No 17(14)/2018-IPHVV dated 13 11 2018
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LIC NO.1110028326

Annexure

―■∂
´

nput UOM

Qty

app‖ed in

DGFT
Wastage

claimed

Wastage

allowed

Qtv
recomme

nded
Optical Fibre KM 8254.632 5% 4% 8176.00

Polythene KG 4086504 5% 2% 3969.74

PBT Kg 1301.172 5% 2% 1264.01

Cable Filling Compound KG 524.712 5% 2% 509.00


